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THE ANDHRA PRADESH CO-OPERATIVE SOCIETIES
{ AHMENDHENT) ACY, 1987.

ACT No. 26;0F 1087 .*
[29th April, 1987.]

An Act further to amend the Andhra Pradesh Co-
operative Societies Act, 1964.

Be it enacted by the legislative Assembly of
the State of Apdhra Pradesh in the Thirty-
eighth Year of the Republic of India as followse:

1. This Act may be called the Andhra Pradesh
Co—operative Socleties (Amendment) Act, 1987.

2., In the Andhra Pradesh Co—~operative
Societies Act, 1964, (hereinafter referred to as
the Pripcipal Act), for section 21¢, the follow~
ing section shall be substituted, namely:-

URestriction on 21C. No person who holds or has

conseciitive hold- held the office of,~
ing of offices of

member and Presi- (2) member of the Committee; or
dent. (b) President of a Primary Co—
operative Society; or

- *Received the assent of the Governor on the 29%th April,
1987, For Statement of Objects and Reasons, please see the

Andhra Pradesh Gazette, Part W—}\T Extraordinary, dated the
Znd April, 1987 at page 3.
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{¢) member of the Commiites
and the President of a Primary Co-operative Socieiy
OF vice-versa consecutively, for two terms shall bz
cligible for being chosen as a member of the <ominit-
tee for 2 third term or for being chosen as a Presidan:
of a Primary Co-operative Society under sub-section
(5} of section 31,

Explanation:—For purposes of this section—

(1) Where a period during which there is no
elected committee intervenes between two  terms of
office of the committee or of any of its members o
Presideni, those. two. terms shall be regarded as Leung
“consecutive to each other;

{ii) 2 member or President shall be deemed to
hold officc for a term, notwithstanding that he has
not held the office for a full term.”.

(i} The Committee. means an elected Com-
mittee,

3. In section 25 of the Principal Act, to sulb-
section (1), the following proviso shall be added
namely:—

“Provided that no member of a society belong-
1mg to such class of societies and who failed *o trans-
act such minimum business as may be prescribed,
taking into consideration the nature of business trans- -
acted by the society, shall have the right to stand as a
candidate or to vote in any election to the society.”.




THE ANDHRA PRADESH CO-OPERATIVE
SOCIETIES (AMENDMENT) ACT, 1988.

ACT WD. 28 OF 1988% . - '
[12th September, 1988.}

" An Act further to amend the Andhra
- pradesh Co-operative Societies Act,

"1964. .

Be it enacted - by the Iegislative
Assembly of the State of Andhra Pradésh
in the Thirty-ninth Year of the Republic

‘of India, as follows:i~ -

1. (1) This Act may be called the nor:tuie

Andhry’ Pradesh Co=operative ‘Sociteties and Con-
_(Amendment) Act, 13&8; . mencenent.

.. {2} It shall be deemed tohave come
-irito force on the 9th May, 1988.

. Recalved the assent ‘of the Governor o tha JZth .
September, 1988, For Statemant of Objects and Redsons, please
.see the, Andhra Pradesh Gazétte, Part I¥-A Extraordinary,
dated the 28th July, 1988, at pages G&7.
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Amendwent 2. In seetion 6 of the Andhra Pradesh Co-operative

Societies Act, 1964 - (héreinafler ‘Feferred to as the
" Pringipal Act) in sub-section (2) after clause (c), the
followinig clause shiall be inserted, numely:-—

©H(ce) - where the ‘obiects’ of the Society : include
production ‘and sales activity "by- - supplying raw-mate-
rial to members for production  of finished - products
and where all  applicants are  individuals such appli-
-cants shall reside in the urca of *“operations proposed
for the society and belong 1o the same class or” pursie
“the same occiipation; #dnd it shall . also be competent
for the Government to specify * by order such other
class of societies, the applicants of . which: shall reside
in the area of operations as aforesaid and belong to
the same class or pursue the: same oceppation®. ...

Amendment . 3. In section - 19 of the - principal Act, in sub-

section (1),—

(i) for clause (a), the following shall be substi-
futed, namely;~—

- “(a) an individual ‘who aitained - majority
and is of sobind 'mind 'and who Belongs to"the clasy of
persons, it any, for whoii*the society is' forméd as per
its bye-laws oud who possesses such  qualifications as
may be specified in the byedaws or as may be pres-
cribed for the concerned class of Sociéties in the
interest of Co-operative movement”;

(ii) after the second proviso, e following
shall be inserted, numely:—

“Provided also that only one weaver in each
family shall be eligible for admission as or for
cominuing as mefmber of primary weavers co-operative
sociefy drvespective of the number of fooms owned by
the family and number of weavers in e family:
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. Probided also that the ‘individual members of
the family other than the one referred to in the fore
goitg proviso who  attained razjority and who are
engaged in weaving activity and any individual weaver
who is major and is working on a hired loom shall be
eligible for admission us associate member,

Explanation:—for the purpose of this sub-sectioni—

{(iy ‘Tamily’ meags husband, - wife, unmartied’
sons, wnmarried . daughters and  other dependents in
the -house-hold;

(il) ‘Weaver’ means any | individusl not  being
a master  weaver, who attends to ‘operations of
weaving of cloth or fabre or product ol the loom
whether such operation is carried on jn private dwelling
house or in any other place and js dependent on
weaving as profession and ihcome thereof.”;

{#i} In sobecction (2) in  clamse (1) for the
expression  “Section 6 (2) (o), the expression
“Clauses (¢} and (cc) in sub-section (2) of section 6”
shall be substituted,

4, In section 21 of the principal Act,— ' - Amendmént

) of sectlon 21,

(@) in sub-sgction (1) after clause (a), the
following clause shall be inserted, namely ;—
“(aa) is not eligible for mémbership under
section 19;”; ‘ :

(1) ofter sub-section (2), the following sub-
seciton shall be inserted, namely;---

“3) Where any person, who is not eligible
for being admitied as usmber has been admilted as
member or where & member who is disqualified 10

continie us such under  subsection (1) i continued
as member, he shall be removed,— ‘




Amendment
of section 4g,

* Amendinent
of section 79,

Society shall produce cloth only

248

(i) by the Registrar on bhis own motion
OF on a representation . made 15 Jym by any meihber

of the society or its federal society or its financing
bank: or :

(_ii) by the Cohlmitfee of tﬁe.miety:

Provided that no member shall be removed
under this’ sub-section  unlesg he had an opportunity
of making a representation against the proposed
action’ and where the removal is sought (o be made
by the Committee, unil the resolution of the Com.
mittee is approved by the Registrar, 'The order of
the Registrar, or as the case may be, a copy of the
resolution removing the member a8 approved by the

. Registrar, shall be conutunicated to such person and
“on such. communication he shall be deemed to have
ceased to be member of ihe Society.”,

3. Section 48 of the principal  Act
numbered as sub-section (1) thereof and after _sub-
section, (1) as so renumbered, the following sub-section
" shail be added, namely:—.

“(2) -Bvery Primary Weavers Co-operative
through the mem-
bers of the society by supplying~ raw-materials i the
members  and receiving  back cloth or fabric or
product and -shall - not procure or purchase cloth or
fabric or product from aay source other than the
members of the society cither for sale on its ownl
account or for sale of Federal Society  or others.
But it may purchase cloth or fabric or product. of
other weavers co-operative societies  with  general
or special  sanction of Registrar for sale on its own
account fo consumers or others,”,

"6, In séction 7% of the pﬁncipal Agt,—
(1) in sub-section (1)~

() after clause (a), the following c¢lause
shall be added, namely:— ‘

3

e




-
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“(aa) the commitiee, an officer, employes
or any member of the society furnished false infor-
mation {0 gain admission or to continue as member
of snciety or to get slected io  the managing
committee or as an officer of the scciety or to continue

as member of the Managing Committee or as an

officer of the Society;”;

(i) in clause (d) for the expression
“section 35 or section 36”7, the expression “section 33,
section 36 or sub-section (2) of section 48” shall be
substituted; ‘ C

(2} in sub-section (2},' for the W_ords “Six

- mouths or”, the words “six months and ” shall be

substituted and the words “or with both” shall be
omitted.

7. The Andhra Pradesh Co-operative Societies%eg?ﬂ‘ of

(Amendment) Ordinance, 1988 is hereby repealed.




THE ANDHRA PRADESH CO-GPERATIVE
SOCIETIES (AMENDMENT) ACT, 1989.

ACT NO. 5 OF 1989%,
[31st March, 1989.]

An Act Further to amend the Andhra
{ Pradesh Co-operative Societies
Act, 1964.

Be it <enacted by +the Legislative
~ Assembly of the State of Andhra pradesh
in the Fortieth Year of the Republic of

India, as Follows :~

1. ' (1) This Act wmay be called the Short title
Andhra Pradesh Co-operative Socleties and comence-
{Amendment} Act, 1989. ment.

{2) It shall be deemed to have
wome into force on the 17th November, 1988.

+Received the assent of the Governor on the 31st March,
1989. For Statement of Objects and Reasons, please 5ee the .
Andhra Pradesh Gazette, Part-IV &, Extraordinary, dated the
Z8th September, 1989, at Page 3.

(29}
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#section 19,
Act 7 of
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Z. In section 19 of the Andhra Pradesh Co-opera-
tive Socicties Act, 1964, in sub-secticn (1), for the
third proviso, the following prowso shail be substitu-
ted, namely:— '

“Provided also that in respect of primary weavers
co-cperative society only one weaver in cach family,
irvespective of (he numeer of looms owned by the
family and the number of weavers in the family and
in' respect of sucl other primary co-operative societies,
as may be notified by the Government, from time to
time, only one member in each family shall be eligible
Ior admission or for continuing as member of the
society and the weaver in each family in respect of
primary weavers co-operative society and the member
in cach family in respect of other primary co-operative
societies notified as aforesaid, who shall be a member

. of the society shall be choser by the members of the

‘S'pc.clal pro-

~vision for

- elections to
be held

Repeal of
*Qrdinance
14 of 1988.

fapily on the basis of such criteria, as may be pres-
crived and different criteria may be prescribed fer
dificrent classes of societies.”

3. All elections to primary co-operative societiés
to be held after the commencement of this Act shall,
nowwithstanding anything to the comtrary in any
Judgment, decree or Order of any Court, Tribunal or
other authority, be held in accordance with the provi-
sions of the principal Act as amended by this Act.

4. The Andhra Pradesh Co-operative Societies
(Second Amendment) Ordinance, 1988 is hereby

repealed.



THE ANDHRA PRADESH CO-OPERATIVE SOCIE-
TIES {SECOND AMENDMENT) ACT, 1989.

ACT No. 16 OF 1989*_ ‘
[21lst Sep, 1989.]

.
an Act further to amend the Andhra Pra-
desh Co operative Societies Act, 15964.

Be it enacted by the Legislative
Assembly of the State of Andhra Pradesh
in the Fortieth Year of the Republic of
India as follows:

— .

*Recelved the assent of the Governor on the 2)st Septem-
ber 1989. For Statement of Objects and Reasans. please see the
Andhra Pradesh Gazette, Extraordinary, Part IV-A dated the
Bth September, 1989, at Page 3.
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Republic of India, as follows:—-

Shor} title’ 1. This Act may be called the Andhra Pradesh
Co—c-perati\fe Societies (Second Amendment) Act, 1939.

Amendment

cFsccuon 31, 2. In the Andhra Pr'ade.?h .Co-opetative Societies
ActTof 1964 Act 1964 (hereinafter referred to as the principal Act)

in section 31, in'sub-section (2), inclause (a), for the

wordsl“l:hree years”, the words “five years™ shall be
substituted, ‘ Lo
Amongmene 3 i section 34-A of the principal Act, in sub-
gfsiction  section (11) for, the words “with the support of the
majority of the total number of members”, the words -

_ “with the support of not less than two-thirds of -the
- Llotal number of members™ shall be substituted-




ANDHRA PRADESH ACTS, ORDINANCES .

AND REGULATIONS, ETC.

"The followifig Act of the BAndhra
Pradesh Legislative Asgembly' received
the assent of the -Governor on the 27th
September, 1990 and the said assent is
hereby first published on the- 28th
September, 1990 in the Andhra Pradesh
Gazette for general information:—

ACT No. 13.0F 1990

An Act further to amend the Andhra rra-
desh Co-operative Societies Act, 1964.

Be it enactedly the Legislative Assem-
bly “of the State of Andhra Pradesh in
the Forty-first vYear of the Republic of
India, as follows:~-

1. (1) This Act may be called the
Andhra Pradesh Co~operative Societies
{Amendment) Act, 1990.

(2) It shall be deemed to have
come into force on the 30th June, 1990,

(551

J. 1345-5

Short title
and commence-
ment.
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2. In the Andhra Pradesh Co-operative
Societies aAct, 1964 (hereinafter réefer-
red to as the principal Act) in section
31, in sub-section {2), in clause (a),
for the words "five years", the woxrds
"three years", shall be substituted.

3. Section 328 of the principal Act,
shall be zrenumbered as-: section 32B and
before the section as so renumbered the
following section shall be inserted,
namely - -

32A. “Notwithstanding anything con=
tained in clause (a) of sub-section (7)
"Ceased of Section 32, or in any Judg-
Cormittees ment, decree or order of any
not to have -court, tribunal or other autho-

right to  prj¢y, no Office-bearer or.

fnwe 25 pember of a committee who ceased
person-in- o hold office either by efflux
charge. of time or otherwise shall have
a right to be appointed as person-in-
charge or persons-ln—charge.“

4. (1) Every Conmmittee constituted
before the commencemerit of <+the Andhra
Pradesh Cow~operative Societies (Amend-
ment} Act, 1990, and has completed three
vears of term of office on or before
such commencement shall cease to° hold

" ‘ofifice on such conmencement and every

such Committee . whigh completes three.
vears of term of office after such com-
mencement shall cease to hold office on
such completion.

*

{2) Motwithstanding anything in
clause {b) of sub-section (2} of section
21 of the.principal Act, elections to
such societies whose Committees cease to
hold office under sub-saction. (1} shall
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be held by the Registrar within a period
of six months from the date of commence-
meant of this Act, in accordance with the
provisions of the principal Act and the
rules made thereunder:

Provided that the Government may,
by order and for reasons to be recorded
in writing, extend from time to time,

the period of six months aforesaid; so.

however, the total periocd shall not ex=-
ceed one year from the date of commence-
rent of this Act.

5. Notwithstanding any thing in any
Judgment, , decree or .order of any court,
tribunal or other authority to the con-

trary, all orxders or proceedings issued -

either by the Government or by the Re-
gistrar in pursuance of the Andhra Pra-
desh Co-operative Sogieties {Amendment)
Ordinance, 1930 and any action taken in
pursuance thereof shall be and deemed
always to have been valid and accordingly
no suit or other proceeding shall .be
maintained or- continuwed in any court
against the State Government, Registrar
or any person or authority whatsoever.

¥alids-
tion.

grdinance
5 of 19290,

6. The Andhra Pradesh Co-operative Reprai of

Societies (Amendment) Ordinance, 1990 is
hereby repealed.
P.V. VIDYASAGAR,
Secretary to Government,
Law and Legislative Affairs,
Law Department.

Ordinance’
S of 1990.
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THE ANDHRA PRADESH CO-OPERATIVE LAWS
(AMENDMENT) ACT, 1991.

ACT No. 1 OF 1991 *

[22nd January, 1991]

An Act further to amend the Aandhra
Pradesh Co-~operative Societies Act, 1964
and the Andhra Pradesh Co-operative
Societies {(Amendment) Act, 1989. '

BE it enacted by "the.'Legislative
Assembly of the State of Andhra Pradesh
in _the Forty-first year of the, Republic
of India, as. follows:-~

% [Recelved the assent of the Governmor an the 18-01-1993,
For 'statement of object and reasons please see the Andhra

Pradesh Gazette, Part IV-&, Extraordinary, dated 13-10-193p -
at page 3. - ’

(R o |
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Short title.

Amgnduent of .

section 19,
Act 7 of 1964,

Bmissinn‘of
section 3,

2
1. This Act may be called the Andhra

Pradesh. Co-operative Laws (Amendment) *
Act, 1991 .

2. In section, 19 of the Andhra Pradesh
Co-~operative Societies Agt,. 1964, in sub~
section (1), the third and fourth pro-
visos and the explanation thereunder
shall be omitted.

3. Section -3 ‘of the Andhra Pradesh Co-

Act 5 of 1989, OPerative Sociétieg {Amendment) Aact,

1989 shall be o itted.



THE ANDHRA PRADESH CO-OPERATIVE SOCIETIES
(AMENDMENT) AMENDING ACT, 1994.

ACT No. 2 of 1991 *
[22nd January,1991]}

An Act further. to amend the Andhré
Pradesh Co-operative Societies (Amend-
ment) Act, 1985.

BE it enacted by the Legislative
Assembly of the State of Andhra Pradesh
in the Forty-first year of the Republic
of India, as follows:— -

* Recefved the assent of the Governor on the 19-01-1991..
For statement of object and reasons please see the Andhra

Pradesh Gazette, Part Iv A, Extraordinary, dated 14-30-1990
~at page 3,

[31



&
Short t.‘-i':-a‘!e 1. {1} This hAct lmay be called the Andhra

and commen- Pradesh Co~operative Societies (Amend-
. cement . ment) AmEHding act,; 199].

{2) It shall coms into force atounce.

?g‘ciffainmagf 2. In the andhra Pradesh Co-operxative

Act 21 of Societies (Amendment) Act, 1985, section
1985, 36 shall be omitted.



TﬂE ANDHRA PRADESH CO~-0OPERATIVE SCOCIETLIES
(AMENDMENT) ACT, 1951.

ACT No. 3 OF 1991 * ' .
(22nd January, 1991}

An Act further tc amena the Andhra
Pradesh Co~operative Societies Act, 1964.

BE it enacted by the Legislative
Assembly of the State of Andhra Pradesh
in .the Firty-first year of the Republic
v of India, as follows:~

1. This Act may be called the Andhra Short
Pradesh Co-operative -Societies (Amend- title
.ment) Act, 1991. )

-4

* Received the assent of the Governor en the 19-0%-13990.
For statement of object and reasons please see the Andhra
Pradesh Gazette, Part 1‘! &, Extraordinary, dated 25-09-199%
at page 3.

5]
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Insertien of
new Section

J0A, Act 7
of 1964,

‘be h'a 1‘f - n

6

2. In the andhra Pradesh Co-operative
Societies BAc ;- 1964 after section 70,
the followiiy new section shall. be
inserted, namaly:i-

Execution of "J0A: Every order or deci-
nen-menetary sion of a non-monetary
orders etc. . . pature made under the

. provisions of section 62,
section 76, section 77, or section 78,
shall be executed by the Civil Court
having jurisdiction, as if such order or
decision is a decree of that Court on a
certificate issued by the Registrar or
any person authdorised by nim in this



THE ANDHRA PRADESH CO-OPERATIVE SOCIETIES
(SECOND AMENDMENT) ACT, 1991.

ACT No. 10 OF 1991 *

[11lth April, 1991]

An Act further to amend tH
_ he Andhra
Pradesh Co-cperative Societies Act, 1964.

% Recelved the assent of the Governor on the 09-04-1991:
For' statement of object and reasons please see the Apdhra
Pradesh Gazette, Part IV-A, Extraordinary, dated 15-03-1991
at pages 4 and 6. ’

[93]



Short titlr
snd commenca-

ment .
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BE it enacted by the Legislative
Assembly <f the State of Andhra Pradesh
in the Forty second Year of the Rebpublic
of India, as follows :- -

l, (1} This Act mey be called the

indhra Pradesh Co-operative Societies

“{Second Amendment) Act, 1991.

. Anecdmont of
sestion 2,
Act ¥ af 1754,

Amendmgnt of
seeting 21-4.

Omtzcion of
section
2=,

Amendment o¥

- osection 31,

{2) Sections Z and 3 shall be deemed
o have ccme inte force on -the 6th
Decerber, 1990 and sections 4 and 35
shall be deemad to have come into. force
on the 5th March, 1941,

2. In the Andhra Fradesh Co-operative
jocieties Act, 1964, (hercinafter referred
v0 as the principal 2¢t), in-section 2,
clauses [j-i}, {{3-ii), (k-i) and clause
{u} shall be omitted.

3. In section 21-A of +«he principal
Act, sub-section (1A) shall be omitted.

4. Section 21C of the prinecipal BAct,
shall be omitted. T

5. In section 31 of the gprincipal
Act,---— )

{i}) in sub-section (1}, 11n clause
{a), after the second provisc, the
following proviso siiall be added, namely:-

"Frovided also that two women members
shall be nominated by the Reyistrar to
the Committee of such class of societies
and in such manner as may be prescribed
from among the women members of the
general body of such societies. Such
nominated Women members shall, notwith-
standing anything contained in this Act,



~

a5

have the right to vote and otherwise to
take part in the proceedings of the meet~
ings of the Committee,®

(i1} sub-section (5) shall be omitted.

6. The Andhra Pradesh Co-operative
Societies (Second Amendment) Ordinance,
1980 and the Andhra Pradesh Co-operative
societies ({Amendment) Ordinance, 1991
are hereby repealed.

Repaal of
Ordinsnce
10 of 1990 -
aud Ordi-
nange’ 5

of 1991,



THE ANDHRA PRADESH CO-CPERATIVE SCCLETIES
(THIRD AMENDMSNT) ACT, 18S1.

ACT No. 15 OF 1281°
[6th August,1991]
AN ACT FURTHER TO AMEND THE ANDHRA

PRADESH CC-QPERATYIVE SOCCIETIES ACT,
1964, ’ )

BE it enacced by the Legislative
Assembly o©of the State of aAndhra Pradesh
in the Fortieth. Year of the Republic of
India, as follows:- '

1. This Act may be called the Andhra Short

Pradesh Co-operative. Societies ({Third title
Amendment) Act, 1991.

r

* pecodved the assent of the Governow on the 37-36-1889,
For statement of abject zad rezsens please see the Andhva
Pradnsh Garerte, Part IV-3, Extraordinery, daled 14-03-1932
at pages 8 and 9.

{1351
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2. In the Andhra Prudesh Co-operative Societies Act,
!66a (hercinsfter referred to as the principal Aci).
for section 75, the following section shall be substituted,
namedvi—

:{_‘j:_“;j‘j.}“:"‘;!';}j'r'lf__;'l;'l‘ 75. (i} The Governmeni may, for

the purpose of this Act, by nctification
constitute as many Tribunals as may be necessary Tor
suclc arca or areas as may be  specified in the  natifi-
cation.

(2) The Tribunal shall comsist of a Chairman
and pot wmore than two other members to be appointed
by the Goverarient.

~{3) The Chairman rhall be a persosn who is or
has been a judicial «ffocr not  Dbelow the rank of a
District Sidgs and a member shall be g person,
who holds or has held a post pot below the rank of
Additionai Registrar of Co-operative Socisties.

 (4) The Govermment may, {rom Uine o time,
likewise recomstitiie any Tribunal constituted uader
sub-séction (1) or may abolish such Tribunzl.

(5) The quorum to constitute a  meeting of a
Trivunal and the manner of taking decision thereat and
the procedure and conduct of its business shall be such
as imay bz prescribed.

(6) Mo act or proceeding of any Tribunal shall
be deesnzd to be invalid by reason caly of the exisience
of any vacancy among its members or any defect. in
the constitution cr reconstituiion thereof.”.

3. In section 76 of the principal Act, in sub-section

of Secticn 76 (1) —
r
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{a) fre the exprdssion “under  sud-section (1) of
stetion O, sub-seciion (2),  sub-seciion  (3) or sub-
section (4) of section 62, weclion 71 or seciion 737,
the expression “under sub-seclion (1) and sub-section
(1A) of secilon 21A, scetion 2)1AA, sub-section () of
section 32, section 34-A, sub-scetion {1) of seciion 60,
sao-section (2}, stirsection (3) or sub-section (4} of
section 62, section 7{], seciton 71 or section 737 shail
be substituted; -

(b) after sub-scclion (1), the Tollowing sub-
sectien shall be inserted, namely:—

“(1A) On a reference made by the Registrar of
Ce-vperative Societies, the Tribunal shall call for and
exainine -the records of any proceeding which are
appealable to it for the purpose of satislying itself as to
the legality or propriety of any decision or order passed
and where il a2ppears to ihe Tribupal that any such
decision or order should be modificd, annulled or
reversed the Tribunal may pass such order thereon as
it may deem fit:

Provided that an appeal pending before the
Co-operative - Tribunal before the commencercent of
the Andhra Pradesh Co-operative Socisties o{Third
Amendment) Act, 1991 shall stand transferred to
the Co-operative Tribunal constiluted under section
75 as amended by the said Act,

4. In section 79 of the principal Act,-- Amendmen
(a) in sub-seciion (‘) in  clause (dj,-for the 7T
expression “section 35, section 35 or sub-section (2) of
section 48", the expression “section 35, section 36,
sub-section (2) of section 48 or subrsection (3) of
section- 83 B shall be substituted;
~(b) ufter cluuse (2}, the following  ciauses shutl
be added. namely:

] “(1) an oficer, or an cwployee of the suciely
inclbding the paid Secretary dishonestly or frandolently
misappropriates or otlierwise converts for his own
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‘use or intentionally causes loss to the property i he
society entrusted to him or under his control as such
officer or employee or allows any other person so
to do; -
{8) an officer, or an employee of the society. is

or proved {o have been in possession of any A
of the society reasonably suspected to have been stolen
or unlawfully obtained; or

~ (h) any officer or employee abets any offence
punishable under this Act whether or not that offence
is committed in consequence of that abetment;”;

. (&) in sub-section (2), for the words “An offence
under sub-section’ (1)”, the words “An offence under
c:}guscs (a) to {e) of sub-scction (1)" shall be substitu-

(d) after subsection (2), the following - sub-
section shall be added, namely:— -
-“(?) An offence in sub-section (i}, under—
_ (i) clause (¥), shall be punishable with
imprisonment for 4 term which shall not be less than
une year bul which may extend to seven years;
] (ii} clause (g), shall be punishable with
imprisonment for a term which may extend -to five.

. years; angd

(iii} clause (h), shall be punishable with
imprisoninent Tor a term which shall not be less than
-six months bat which may extended five years.”.

stitution 5. For sectior 83 of the principal Act, the following

ow
ionsfor
ion 83.

sections shall be substituted, namely:—

o dnstitution - 83, The Government may, for the °
counts - purpose of providing speedy trial of the

cffences under this Act, or for, any offence commitied
by an officer, employee or any member of the society

wd Act punishable under the Indian Penal Code, 1860, by

of 1

notification, in the Andhra Pradesh Gazette constitute
-as many Special Courts as may be necessary for such
area or areas as may be specified in the notificaticn.
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Feoiedure and 83A (1) The Special Court, may, on

Speiat Conis. an applitation made by the Registrar,
or the person guthorised by him; or an officer, or any
member cf the society, take cognizance of and try any-
offence under this Act and pass soch orders as it
deems fit: '

Provided that if, in the opuuon of the Specta.[ Court,
any application filod before it is prima facie frivoloas
- or vexatioms, it shall reject the same  without any:
further enquiry.

(2) Notwithstanding anything in the Code oi Centeal Act,
Criminal Procedure, 1973, it shall be lawlul for , the 2of 1974,
Special. Court to try ali offences pumshable undeéx this
Act, -

_ {3) The Special Coun shall, in the trial of cases
before it, follow the procedure prcscnbed by the Code §orialat
of Crnnmal Procedure, 1973,

(4) Every offence under this Act shall, for the Centeal Act
purposc of the Code of ‘Criminal Procedure, 1973 be 2 of 1974,
deemed to be a cognizable offence. .

Pm‘;—'p;‘ R s, w 838 (i) In the trial of offences " by
e wn 1he Special Court it shall be preswmed,
, vascs untill the contrary is proved that any

* membet, officer or employes of a society,—

(a) who draws the arpountis from the financing
. institutions and fails to properly disburse or account for
'iE-’ has misappropriated the amounts:

(b) who is I%POIlSlbIe for the custody of books
and properties or who is in actual possession  thereof,
fails fo produce the same on requisition by the Registrar
or any person authorised by him, has wilfully withheld

' Lhe same.
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v¢) who makes any false entrics or manipulases or
alters the account bocks of the society, has  wilfully
comntted the szid act in order to cause loss or damage
to the seciety;

1d) who misuses the properties of the soucty in
contravention of the provisiors of the Aci and the raies
made theicunder or the Byeldaws of the society has

done so, tor his personal benefit;

{v} whe executes any documenis or  enters inio
an agreement for sale or purchase of the land plots in
contravention of the provisious of the regisicred bye-
faws of the society, has done so for his personal beneidt
and in order to cause loss to the sembers of the
society,

(2} Any member, officer or employee of a socicty
who issues soy receipt shall be deemed o have issusd
the suune i the naee of the society and shall be respon-
sible 1o account for the same.

(3) Notwithstanding the criminal liability, the
member  officer or employee of a  society  shall be
responsible $0 make good die loss cansed 1o the society
by comuitting such offences and the same shail be
recovered as arrears of land revenue by the
Registrar or the person authorised by him  from fhe
person responsible for causing such loss or Lis legal heirs
or any persor who has acquired the propersiies Trom
sich person or with ihe assistunce of such person.

Prowumpren 83 C. Where any member, officer oy
RN L . .
T cployse of 2 society  has made 2

siaicnent durty the eaguiry  ondar seclion S o
inspzotion under sectiln 52 and the wiatement s
recorded by the Registrar or the person autiporised by
the Registrar in oxercise of their powors conierred on
themy vioder ihis Act, the court shall  prosussc  that
e statenient was so recorded B the Rogistrar or the
person outioriscd by libo ay o stadlement withia e
menping of the Indize Svidence Aa, 18727
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6. For section 129A, of the principal Act, theS;biittion

foliowing section shall be substituted, namely:—

Officers and 129A. The Registrar or any person
e authorised by him to recover any
servants.,

_amount or to execute any orders issued
or decisions iaken under any of the
provisions of this Act and every officer and cmployee
of a society shall be deemed to he &4 public  servant

within the meaning of section 21 of the Indian Penal Cental Act
- Code, 1860.7,

P. V. VIDYASAGAR,
Secretary to Government,
Law and Legislative Affairs

Law Department.

J. 915-12

45 of | 860,



THE ANDHRA PRADESH CO-OPERATIVE SOCIETIES
( AMENDMENT) AMENDING ACT, 1991.

ACT No. 16 OF 1991.
[30th September,1991]
AN ACT TO AMEND THE ANDHRA PRADESH

CO-OPERATIVE SOCIETIES (AMENDMENT )
ACT, 1890.

Received the assent of the Governor on the 29-09-1991,
For statement of object and reasons please see the Andhra
Pradesh Gazette, Part IVq#, Extraordinary, dated 10-09-1991
at Pages3 and 4. ' :

1163)
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3E it enacted by the Legislatlive
Assembly ‘of the State of Andhrz Pradesh in
the Forty-second Year of the Republic of
India as follows:~

1.7 (1) This Act- may be called the

Andhra  Pradesh Co-operative = Societies
{Amendment) Amending Act, 1991, -

{2) It shall be deemed to have

.come into force on the Sth June, 1991,

- 2. In the Andbra Pradesh Co-operative
Sccieties {Amendment) - Act, 1950, in

;section 4, in sub-section (2), in the pro-

viso for the words. '"one year", the words
“one  year and nine months® shall be
substituted. : :

.- 3. The . Andhra Pradesh . Co-operative
Societles  (Amendment) Amending Ordinance,
1991. 13 hereby repealed.. ’
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FHE ANDHRA PRADESH CO-OPERATIVE SOCIETIES
(AMENDMENT) ACT, 1992.%

ACT No. &8 OF 1992,

[15th April, 1993).

An Act further to amend the Andhra Pradesh Co-operative Societies
Act, 1964,
Be it enacted by the Legislati've Assembly of the State of Andhra
Pradpsh in the Forty-third Year of thz Republic of India, as follows :-

Shortyitle 1. This A2 mav b callzd ths Asdhra Pradesh
Co-aperative Socie-tics-(Amendment) Act, 1992,

2. Amendment of Section 85, Act T of 1 964.—1In th> Andhra Pradesh
Co-operative Societics Act, 1964, 11 section 85, after item (iv) and before
the explanation, th: following shull be inszrted, namely -

” (¥) the acquisition, consteugtion, rebuilding or repairing of
rurial dveelling houses. ™

&

*Received the assant of the Governor on the Bha Aoril 1992, For Statemenl
af Objects ati Heasons  Pleass Sz2 the Andiira Pradesh Gazettr, Extraordinary,
dated the 20th Murch 1992, Part 1V-A, at Page No. 2

27



THE ANDHRA PRADESH CO-OPERATIVE SOCIETIES
(AMENDMENT) ACT, 1993

ACT No. 3 OF 1993
[2nd  February, 1993]

An Act further to amend the Andhra Pradesh Co-operative Socicties Act,
19¢4,

BE ir enacted by the Lcgislative Assembly of ihe Stule of Andhra
Pradesh in the Foviv-fourth Year of the Republic of India as follows:—

i. Short title—This Act may be -called tie Andhra Pradesh
Co-operative Sociclies (Amendment) Act, 1993

2. Amendment of secticn 214,—In section 21A of the Andhra Pradesh
Co-operative Socicties Act, 1964 Act 7 of 1964 (hercinafter referred
10 as the Principal Act), in the proviso to sub-section (1), before clause
{iii), the following clauses shall be inserted namely,—

“(i) his delegavion is  withdrawn ;

(iiy vhe Committee which clected him as the delegate, has been
superseded ;7.

3. Amendment of section 25.—In section 23 of the Principal Act,
sub-section (4} shall be omitted.

A, Amendment of seciion 30.—In section 30 of the Principal Act, in
sub-seotion (2),— ’
(a) afier iwem (viii) the following item shall be inserted, namely:—

At

“ix) election of deicgutes vo ithe financing Bauk or other societies’;

(b) in the proviso, for the expression “item (viii)“, the expression
Jitoms (viii) and (ix)” shall be substituted.

* Reccived 1the assent of the Governot oa ist Feb. 1953 For Siatement of
Obiects and Ressons, Please See the Andliva Prodesh Guacetie, ParillV- A, Extra=
ordinary, dated the 17ith Sep, 19592 at Page Mo- 2.

(23]
J-143—+4



THE ANDHRA PRADESH CO-OPERAIIVE
SOCIETIES (AMENDMENT) ACT, 1995

ACT No.4 OF 1995,

[3rd Feb, 1995]..

An Act further to Amend the Andhra Pradesh Co-operative
Societies’ Act, 1964,

BE it enacted by the Legislative Assembly of the State of
Andhra Pradesh in the Forty—sixth Year of the Republi¢ of India
as follows :

-.1 () This Act may be called the Andhra Pradesh Co~ gyoriine

operative Societies (Amendment) Act 1995, and com-
mencerngnt

(2) It shall be deemed to have come into force with effeot
on and from the 2nd Fanuary 1995.

2. Insection 2 of the Andhra Pradesh Co—operative Societies A ondnent

Act, 1964 (hereinafter referred to as the principal Act ) of sectuon 2
. Act v of1994

(a) after clause (i) the following clause shall be inserted,
namely @

©({-a) ‘’gram panchayat’ means a gram panchayat Act 13 of
gonstituted under sectiond of the AndhraPradeshPanchayat 1994.
Raj Act 1994 ;»;

(b) after olause (§) the following clauses shall be inserted
namely :

4(j-i) "Mandal Parishad’ means a Mandal Parishad consti- 5., 13 of
tuted under section 148 of the Andhra Pradesh Panchayat Raj 1994,
Act, 1994 ;

-Recived the assént on the Governor oz the 3rd F-bruary 1995. For state-
moqt of Objects & reasons. pleas. se0 the dndhra Pradesh Gazette, Part-Iv-A,
Extraordinary. dated 20-1-95 at page 7 .

14
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(j-ii) Munleipal Corporation’ means a Municipal Corpo
ration constituted under the relevant law for the time being in
for ¢ relating to the Municipal Corporations in the State ;

(j-iii} ’Municipal Council’> menars a Munciipal Council
constituted under section 5 of the Andhra Pradesk Municipalilties
Agt, 1965 ;

{¢) after clause (t) the following clause shall be inserted
namely

“(u) ’Zilla Parishad, means a Zilla Parishzd constituted
under secction 177 of the Andhra Pradesh  Panchayat Raj
Act, 1994 ;»; ’

3. In Section 21 A of the Principal Act,

(A) in sub~sestion (I}, after clause (h), and before the
proviso, the follwaing clauses shall be inserted , namely:

"(i) is a Village Administrative Officer or un employee of
the State or Central Government or an employee of any institu tion
receiving 2id from the funds of the State or Central Governmene
oran employee of any undertaking cancered and cortrolled by the
State or Ceniral Government :

Provided that this clause shall not apply for being &« member of
the cemmittee of any  society formed by and for the benefit of the
concerned class of the employees spegificd in this clause ;

{(j) is convicted by a criminal ccurt for an offence involving
morzl deliquency:

Provided that the disqualification under this ¢lause shall sub-
sist for 2 pericd of five years from the date of conviction or where
he is sengetenced to imprisonment while undergoing sentence and
for a period of five years from theé date of expiration thereof,”

(B) after sub-section (1), the following sub-sections shall
be inserted, namely =~
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#f1-A), A person having more than two children shall be
disqualified for election or for continuing as a member of the
@ommittee :

Provided that the birth within the one year from the date of
commencement of the Andhra Pradesh Co--operative Socierties
(Amendment) Ast, [995 hereinafter in this section refered to
as the date of such commencement) of an additional child shall
rot be taken inte consideraticn for the purposes of this section:

Provid=d further that 2 person having more than two children
{excluding the ¢hild if any born within one year from the date of
such commengement) shall not be disqualfied under this section
for so long as the number of children he had on the date of such
eommencement does not increasc ;

Provided also that the Government may direct that the dis-
qualificatton in this section shall not apply in respect of person for
reasons to be recorded in writing.

(I-B). A membsr of the Legislative Assembly of the state
a member of either House of the Parliament, Mayor of a
Municipal Corporation, Cheirman of a Muaicipal Council
eleated member or chairman of a Zilla Parishad or elected member
or President of Mandal Parishad or Sarpanch or a Gram Panchayat
‘'shall be eligible to be elected as a2 mgmber of the Committee, ; but
he shall cease to be a2 member of the Commiitee unless within
fifteen'd ays from the date of becoming a member of the Committee
he ceases to be 2 Member of the Legislative Assembly of the State
of a Member of either House of the Parliament, Mayor ofa
Mueicipal Corporation, Chairman of a Municipal Council,
elected member or Chairman of a Zilla Parishad or
elected member or President of a Mandal Parishad or
Sarpanch of a Gram Panchayat by resigonati-n or otherwise ;
and if a member of the Committee is subsequently ciected to any
one of the aforesaid offices, he shall case to be the member of
the Committee unless within fifteen days the date on which he’is
elected to any one of such officees he cases to hold such office by
resignation or otherwise s
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Amendmart 4. TIn Scction 24 of the principal Act, for the words ~ as may

g}; Section be specified in the bye-laws ”, the words *‘as may be specified

) in the rules made in this behalf or as may be specified in the bye-
Inws*? shall be substituted.

\

Amendment 5. In Section 30 of the principal Act in sub section (2), to
of Section 30 jtem (ix), the fellowing shall be added, namely :-

* Provide d that where a delegate is not elected under this item
the President shall be the delegate to the Financing Bank or other
society until a del=gate is elecied,”

“Provided furthur that wherea Presidents elected by direat
election, he shall represent the Society as a delegate to the Finan-
cing Bank or other sacieties,®

A d t 1 incipa —_
of"éﬁ&ﬁf’;n 6. In Section 31 of the principal Act,

(a) in sub=sectisn (1),—
(1) in clause (), the third proviso shall be omitted 3
(2) in clause (b), —

(D before the existing provisos, the following proviso
shall be inserted, namely: —

- % Provided that in the case of such classes of societies as may
be prescribed, two seats shall be reserved for women in the manner,
prescribed and such reservation may be made in the reserved and

un-reserved categories also ;

{(if) in theexisting first proviso, for the words * Provided
that ', the words « Provided further that* and for the werds and
figures and Backw:rd Classes in the proportion of 2:1:2°%, the
words * Backward Classes and Women in such proportion as
may be prescribed ? shall respectively be substituted ;

J. No,—1854—3 o
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(iit) in the existing second proviso, for the words, ** Pro-
vided further that®, the words ' Provided ' also that* and for
the words “or backward clesses, the words™ ‘bagkward classes
women ** shall be substituted ;

(B) after sub-section (4), the following sub-section shall be
added, namely ~—

“(3) In the case of such classes of Co-opeative Societies as
may be prescribed the president shall subject to the provisions of
scction 21-A be elected by the members of the general body from
among themselves in the manner prescribed. The president
elected under this sub-section shall be an ex-officio member of the
Comn:uttee

7. The Andhra pradesh Co-operative Sqcieties (Amendment} Rupeal of

rdinance
Ordinance 1995, hereby is repecled- 3 of 1995,



THE ANDHRA PRADESH CO-OPERATIVE SOCIETIES
(SECOND AMENDMENT) ACYT, 1995,

ACT NO. 29 OF 1995.*

[18th May 1995]

AN ACT FURTHER TO AMEND THE ANDHRA 4PRADESH
CO-OPERATIVE SOCIETIES ACT. 1964.

Be it enacted by the Legislative Assembly of the State of
Andbra Pradesh in the Forty-sixth Year of the Republic of India as
follows ;

I, {I) This Act may be called the Andhra Ptadesh Co
operative Societies (Second Amen dment) Act, 1995

(2) It shall come into force at once.

2. In the Andhra Pradosh Co-operative Societies Act, 1964,
in section 31, in sub-section (2) , for clause (a}, the following shall
be substituted namely :-

“(a) Save as otherwise provided in this Act, the torm
of office of tho committee or any of its members or of the President
elected in accordance with the provisions of sub-section (3) shall
be five years from the date of olection of the members of the
committee = :

Provided that the term of office of five years specified in this
lause shall ba applicable only to 2 committee or its members or
hs Presidont elected ifany ordinary election conducted after the

t
*Received the assent of the Governor on the 17th May. 1995. For sta te-
ment of Objects reasons. please see the Audfira Pradesh Gazette. PartIv-A
Bxtraordicary. dated 2- 5-95 at page 3.

215

Shost title
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of Section 31

Act 7 of
1954.
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commmencement- of the Andhra Pradesh Co-oporative Societios
(Socond Amendmont ) Act, 1995 and the torm of office of any
commiftco or its members or the President holding cffice at such
nommencement sball be the same for which thoy woro elected
nedor the law in force whea they were elected™.




THE ANDHRA PRADESH 0-OPERATIVE SOCIETIES
(AMENDMENT) ACT, 1996. )

ACT No. 22 OF 1996.
" [28th September, 1996. ]

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH
CO-OPERATIVE SOCIETIES ACT, 1964,

BE -it enacted by the Legislative
Assenbly of the State of Andhra Pradesh in
the Forty-seventh Year of the republic of
India as follows:- .

) *ﬂeceived‘the:aéseqt of t%e Governor on the 1gth
September, 1996, Fop StatementbfobjecgsandReasons,

Please see Andhra Pradesh Gazette, Part 1¥-a, Extra-
-ordipary,: dated the 3rdMarch, 1994 at Page 4,

167
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1. This Act may be.called the Andhra

Pradesh Co--operative Societies (Amendment)
Act, 199s6.

z. After section 12 of the Andhra
Pradesh Co-operative Societies Act, 1964,
the following section shall he :Lnserted,
namely

"Special 12A (I) (a) Notwithstandin,
provision . ‘| anything contained in thie
in respect Act or the rules made -there-
of spinning .| under or the bye--laws of the -
milis and sccieties concerned or in
sugar any other law.for the time
factories. beiny in force, where, in

the opinion of the Reyistrar,
a Co ~operative Splnnlng Mill or a Co-
peratlve Sugar Factory ’in which
majority of the  shares are held by the
Government, is or has become sick,  and
that there is no pDSS.‘Lbll_‘Lty to rehabi-
litate the same, the Registrar shall,

‘after consulting the Government and the

financiny Bank, if any, to which such
spinning mill- pr sugar factory is
.1.nde='_bte¢.‘l.1r .- ecall upon ° the Committee
concerned. by notice inwriting containing
such. particulars as may be prescribed
and within such time as may be specified
in the notice to transfer its assets and,
liabilities to any other society .or a
company or a firm or a body whether
incorporated orx not on such terms andl
conditions as may be .formulated in -th.

manner prescribed, and on such transfer

-, the. society ‘formed for 'such spinniny

mill or suyar factory under “this- Act
shall stand dissolved;

Fl
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{b) if, within the time specified in
the notice referred to in clause (a), the
society fails to comply-with the direc-
tion of the Regyistrar, he shall after
giving an opportunity _in ‘the manner
prescribed, to the genecral bedy, the
committee ' of such sfciety and the
creditors thereof to make their represen-
. tation, "if any, by order notified in the
Andhra Pradesh Gazette, take such action
--as he deems £it in the matter, including
the issue of a direction to the society
to transfer its assets angd liabilities
in the manner referred to in .clause (a).

(2) It -shall be competent for the

Government to make -rules and to give
such directions as they deem fit to the
Reyistrar, for pPurposes of- this section.

Exglanaﬁion:— For the purpose of this

section ‘'company' means a company as
defined in the Companies Act, 1956,

(3) The provisions of - this section

shall be ' in force only for a period of

-

one vear from the date of commencement
of the Andhra Pradesh Co-operative
Societies (Amendment) Act, 1996. ".

G. BHAVANTI PRASAD,
Secretary to Government,
Legislative Affairs & Justice,
Law Department.

Central
Act 1 of
1956.
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ACT No. 5 OF 1998.
_ *[16th January, 1998.]

AN ACT FURTHER TO AMEND THE ANDHRA
PRADESH CO-OPERATIVE SOCIETIES ACT.
1964.

pe it enacted by the Legislative
Assembly of the State of Andhra Pradesh
in the Forty-eighth Year of the Republic
of India, as follows:i-

*{Received the assent of the Gavernor on the 10-01-1998.
For statement of object and reasons pilease see the Andhra
Pradesh Gazette, Part-I¥-A, Extraordjnary datea 21-11-~1997
at Page 3.1
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e 1. (1). This Act may be called the

aod Andhra . Pradesh ' Co- operp.tive Societies

mm_mmendment} Act, 1998. .

ment.

——— - {2) It shall be deemed to have come
into force on and from the 27th
'Septemher, 1997.

Mmendment 2. In the Andhra Pradesh Co-operat:.ve-'

.of . Societies Act, 1964 in section. 12A, in

section Suh—sectlon {3); for the words “for a

12A. pez::.od ‘of. one year", the words “for ‘a

:‘;: 47 of * peric_ag _qf two years” shall be subst:.tuted.

Repeal 3. The Andhra ' pradesh Co—operative‘
of SOcJ.eties {Amendment) Ordinance, 1997 -is
Ordinance hexeby repealed.

15 of

1997.

G. BHAVANI PRASAD.
. Secretary to Government..
Leg:.slative Affairs & Justicer
Law Dapartment.. :

~
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ACT No. 6 OF 1998.
*[16th January, 1998.]

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH
CO-QOPERATIVE SOCIETIES ACT, 1964.

Be it enacted by the Legislative
Assembly of the State of Andhra Pradesh
in the Forty-eighth Year of the Republic

of India, as follows:- Short tit1e

1. (1) This Act may be called the :::men;
Andhra Pradesh Co-operative Societies ment &

(Second Amendmednt) Act, 1998.

*[Recelved the assent of the Governor on the 10-01-199g,
For statement of object and reasons please see the Andhra

Ffradesh Gazette, Part-1y-A E Taor r at 4
i, ] 2 straordina d w3~

3. 1728/5
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{(2) It-shall Lome into force on such
date az the State ‘Government may, by
notification, appgint.

Amendment 2. In the Andhra Pradesh Co-cperative

of Societies- Act, 1964 in section 19 in

S8ectiog 19, Sub-section (1),-

Act 7of 1964. i
{i) in clause (b},~

(a) for the words "under this Act™,
the words, "under this Act or the Andhra
Pradesh  Mutually Aided Co-gperative
Act 30 of socleties Act, 1995% shall be substituted
19950 "
+ {b) after clause (b}, the following
shall be inserted, namaly:-

"Provided ‘that the Co-operative
Society registered under "the Andhra
Pradesh Mutually Aicded ~Co-operative
Sccieties Act, 1995 which were admittad

- into Central, Apex Level Co-operativa

Societies, ghall- not be entitled for

voting rights,".

{(1i) The existing explanation sh-all .

be numbered as Explanation-I and after
the Explanation-I as s¢ re-numbered, the
-following Explandtion-II shall be added,
namely:- .

- “Explanatjon-II:= For removal of any
doubts, it is hereby deéclarad that Mutually
Aided Co-operative  Scciety .registered or
desmed to be registerad 'undér the Andhra
Pradesh Mutually -Aided Co-operative
Societles Act, 1995-shall bhe entitled to
-all the rights and privileges of a memher
of a society except voting rights under

" the provisions .of this Act on admission

as such member.™.

G. BHAVANI PRASAD,
‘Secretary to Government,
Leyislative Affairs & Justice,

: Law Department.



The following Act of the Andhra Pradesh
Legisglative Assembly received the assent
of the Governor on the lst Janvary, 1999
and the said assent is hereby first
published on the 2nd January, 1999 ip the
Andhra Pradesh Gazette for oeneral
information:-

ACT Ho. 2 OF 1999,

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH
- CO-OPERATIVE SOCIETIES ACT, 1964.

" Be it enacted by the Legislative
Assembly of tHe State of Andhra Pracesh
in the Forty-ninth Year of the.Republic
of India, as follows:-

Recerwed the assent of the Governor on the 1-1-199%. for slat;mcn: ol olyecn nr;i
reasans please see Lthe Andhra Pradesh Gaceite, Part TV-A, Extraordinary, dt. 20-11-199:
Al page 5.

~ [9] -
J.1530/2



g
R
L5
s

1o

" Short 1. fl) This Act may- be ealled tii:'

title and Andhra Pradesh . Co-operative Societies
oS- (Amendmentl= ety 1999.

went. .

’ (2) 1t shall come ilrnto force on such
date as the ‘State Government may, by
notification, appoint _

Amendment - 2. In the Andhra Pradesh Co-operative
af . Societies Act, 1964 (hereinafter referred

. saction 36.to as the principal Act), in section 36,
At 7of in sub-section (3), in the sgecond

1964, _proviso; for the words "a mortgage deed

- executed in .favour of" the words “a
‘mortgage- created- in favour of' shall
ba substituted. '

- b

Bwendment 3. In section 92 of the Pr_ili::i_pal Act, .

of for the words "morthage executed in

. mectlon 92. favour of". the - ‘words "mortgage created

in favou¥ of" and for the words "execn-
tion of the mortgage" the words "creation
: of the mortgage" shall be substituted. -

. \ : ' .
"Amendmsent . - 4. In .section 94 of the principal

of ° ‘Act, -~
lection 94..

(i} for the words "mortgages executed

in favour of ," the words "mortgages created
in favour of and for ‘the words "date of
such execution® the words *the date of
such creation" shall be substituted:

{ii) in the marginal heading, for

. the words "mortgages executed in favour -

of" the words "mortgages created in
favour of" shall be substituted.-

Amemdment. -
of
gsection 95

5. In section 95 of the principal Act,
for the words "a mortgage executed in

>
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“favour of", the words "amortgage created
in favour of" shall be substituted.

6. In section 96 of the Principal Act, Avendment
for the words "where a mortghge is exe-of
cuted in favour of", the words "where asecklon 96.
nortgage 1s created in favour of“ shall
be substituted. .

7. In section 103 of the principal act, Amendment
for the:words ®a mortgage executed inof
-favour of", the worés "a mortgage created section 103.
in favour of" shall be substituted.

8.-In section 104 of the Principal Act, Amendment

for the words "where a power of caleof
without the intervention of the Court .is sectiom 104.
‘expressly conferred on the Financing Bank/
Primary Agricultural Co-operative Society

by the mortgage deed, the Committee of

such Bank or any person authorised by

such Committee”, . the words "the Committee

of the Financing Bank or any person au-
thorised by the Primary Asricultural Co-
operative Soclety” shall ba Bubstituted.

9. In section 108 of the principal Act, Amendment .
for the words "a mortgage executed inof
favour of" the words "a mortgage created secticn 108.
in favour of" and for the words "it was -
executed” in the two places where they
occur, the words "it was created" shall’
be substituted.

10. In section 1ll4 of the principal Rmendment
Act"'- . : of ’
section 114.
{i} in sub=-section (1), for the words
"mortgage executed in favonrr of" the
words "a mortgage created in favour ef" |
'shall be substituted;
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(11) in sub-section (2), for the

words "it was executa2d" the words "it was
created" shall be substituted;

(iii) in the marginal heading, for
the words “"mortgages executed" the words
"mortgages created" shall be substituted.

G. BHAVANI PRASAD,
Secretary to Government,
Legislative Affairs & Justice.
Law Department.
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STA;I'EHEHT OF OBJECTS AND REASCNS

In G.D.Ms.No. 1076, Revenue {K) Department, dt. 24.8.79
the Gevernment . have considered the guestion of issuing a
corprehensive statutory Pattadar Fass Book, to enable the
Ryots to know at a glance the demand, ccllection and balance
of all his arrears of land revenue, loans etec., which will
contain enough particulars, to enable them to get loans from
Government, Banks and other financial institutions without
any further need to approach Village Officers, Revenue
Officers, Sub-Registrars and get further certificates etec.
Thus, the intention of the Governm=nt hLas been to evolve a
Statutory Pattadar Pass Book,  which will serve both the
purvoses of showing the Ryots at a glance the arrears payable
by him to Government and other detailed information about
his holdings, mortgages, the Sales, in such detail, that the
same Pass Book will also erable him to get necessary loans

" from Government Agricultural Department Banks, Financial

Institutions etc.

In consequence of the changes in the provisions of the
Andnra Pradesh Rights in Land and Pattadar Pass Books Act,
1971 as amended in the Andhra Pradesh Act No. 2 of 1994, the
Sections 36, 92, 94, 95, 96, 103, 104, 108 and- 114 of the
Andhra Pradesh Cooperative Societies Act, 1964 have to be
modified in consonance with the provisions of the said Act.

To achieve the above &bject in view, the Government have
decided to amend certain provisions of the Andhra Pradesh
Cooperative Societies Act, 1964 sui-ably.

This Bill aeeks to give effect to the above decision.

Dr. METLA SATYANARAYANA RAO,
Minister for Cooperation.



The foll&wihg‘ﬂht.of the Andhra Pradesh
Legislative Assembly received the assent
of the Governor on the lst January, 1999

and +the said assent is hereby firat:

published on the 2nd Januvary, 1999 im the
Andhra . Pradesh Gazette for general
~information:- - :

ACT Ho. 3 OF 1999,

AN ACT FURTEER TO ' AMEND THE ANDHRA
* PRADESH CO-OPERATIVE SOCIETIES ACT, 1964 -

Be it enacted by the Legislative.

Assembly of the State of Andhra Pradesh
in the Forty-ninth Year of the Republzc
" of 'India, as followss- ~

Received the assent of the Governor on the 1-1-1999. For statement of object and
reasons please see the Andhra Pradesh Gazette, Part TV-A, Em'aurdl.na.ry dt. 24-11-1938

atpagea
[151
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Short title 1. (1) This Act may be called the

and Andhra Pradesh Co-operative ggocietiesg
commence= {Second Amendment} Act, 1999.
oent .,

{2) It shall be deemed to have
come jinte force with effect on and frem
the 27th Septenmber, 1998.

admendment of 2. In the Andhra Pradesh Co-operative

Section Societies Act, 1964, in section 12 4,/ in

124, sub-section (3) for the words "for a

act 7 of " period of two vears", the words "for a

1964. period oi four years", shall be sub-
stituted.

Bepeal of 3. The Ancnra Pradesh Co=-ocerative

Ordinance Societies (BAmencment) Ordinance, 1998 is
9 of 1998. hereby revealed.

G. BHAVANI PRASAD,
Secretary to Government,
Legislative Affairs & Justice..
Law Department.
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STATEMENT OF C2JECT AND RELSONS

In order t¢ extecd the presoribed period frow two years
to four years in processiry of indentification of sfek uaits
aud transfer of assecs avw. liabiliries of such zick units,
the Govermment have decided to amend the sub=section (3} of
Section 12 A of tke Andnra Pradesh Co—operataive Sacieties
Act, 1964 suitghly.

As the Legisisrive Asscubly of tha 3Stabe was Lot than

1o session and -2 Ly Bas been deeided to give efferer to the

above decision turedianaly, the Atndbra Pradash Co—operative
Societies (Amendment) Ordipavee, %98 (Apdura  pPradesh

Ordinance nNo. 9 of 1998) was pronulgated by the Governor on
tne 22nd October, 1598. . )

This Bill seeks to replace the mald Qrdinance.

Or. METLA SATYANARAYANA RAD,
Minister for Caoperation.



ANDHRA PRADESH ACTS, ORDINANCES AND

REGULATIONS Ete.

The féllowing Act of the Andhra Pradesh

Legislative Assembly received the assent

" of the Governor on the 27th April, 2000

,and the said assent 15 hereby first

published on' tHe 29tn April, 2000 in the

Andhra Pradesh Gazette for general infor-

mation. :
ACT No. 15 of 2000

An Act further to amend the Andhra Pradesh

Cooperative Societies act, 1964. -

Be it .enacted by the Legislative
Assembly of the State of Andhrca Pradesh
in the Fifty-first Year of the Republic
of India, as follows:-— |

"1. (1) This Act may be called ' the short
-andhra Pradesh Cooperative Societies title

" (Amendment) Act, 2000, agd -
: ' COUme D Ce—

[8l] ment.
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{2) It shall come into force on such

. date as the State Government may, by

of section 51
Act 7 of :

aotification appoint-

2. In the Andhra Pradesh Co-operative
Societies Act, 1964 (hereinafter referred
tc as the principal Act), for section 51,
the following shall . be substituted,
namely:—

“Znguirys 51. The Reqgistrar, may of his .
own moticn and shall, on the application
of a society to which the society
concerned is affiliated, or of fot less
than ore third of the members of the
Cammittee, or of not less than one £ifth
of the total number. of members of the
society, hold an inguiry or direct some
person anthorised by him by an order in
this behalf to hold an inguiry into the
constitution, working and financial con-
dition of a society. Snch inguiry shall
be completed within a period of four
months and the report of ingquiry along
with the findings of the Registrar thereon

-shall be. communicated to the Ranaging

cormittee of the society. It shall be the
responsibility of the managing committeé
to place the inguiry report before the
General Bagdy or Special General Body
convened for the purposée for its -infor-
mation, within a period of one month from
the commnication of the inguiry report

by the Registrar. The Registrar shall be

the competent to initiate action under
the provisions of this »&Act, if the
committee fajls to take action as afore-
said-:

Provided that notwithstanding anything
contained in this Act and i-he Rules made.
thereunder, the byelaws of a sogciety and
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|
the action of the society In placing the
ihquiry report alongwith the findings of
the Registrar, the Reqgistrar ghall not
he preeluded from taking follow up action
as may be reguired on the basis of
inguiry report-

Provided further that such action
shall not be nullified even if the General
Body of the Society passes a resolution
negativing the findings of the inq'u:l.ry

Provided also that the Regz.st::ar may
for reasons to be recorded in .writing
extend the period of four months for
completion of inguiry for a farther
period not exceeding two wonths.

Explanation:— For the purposes of this
section, "Managing Coomittee” includes a
Committee constiteted under section 31(1)
(a), and a person-in-charge appointed
under section 32{7) (a) and also a special
officer appointed wunder sectiom —34—of-
. the -Act."- )

3. In section 52 of the 'principal Amendmont
Act,— ; of
section 52.
{a) in sub-sectiomn (1} after the
first para, the following shall be added,
namely:-

“Such- inspection shall be completed
within a period of three months from the
date of order of inspaction.”;

(b) for sub-settion (2), the following
shall be substituted, namealy:-

*(2). The Registrar or any person-authorised
by him under sub-section (1) shall pre—
pare a report of inspection which shall be
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communicated to the Managing Committee
of the Soriety together with the findings
of the Registrar thereon. It shall be
the responsibility of the Managing,
Committee to place the inspection report
together with the findings of the Registrar
before the General Body or Special
General. Body convened for the purpose for
its information, within a period of one
month of the communication of the inspec-
tion report by Registrar. The Registrar
shall be the competent toinitiate action
under the provisions of this Act, if the
Committee fails to take action as afore-
said: ’

Provided that notwithstanding anything
contained im this Act and Rules made
therennder, the bye-laws of a society’
and the action of .the society in placing
the inspection report 4dlong with the
findings of the Registrar, the Registrar
shall not be precluded from taking,
follow up action as may be required oOn
the basis of inspection report:

Provided further that- such action
shall not be nullified even if the General
Body of the Society passes a resolution
negativing the findings of the Registrar:

- Provided also that-the Registrar may.
for reasons to be recorded in writing
extend the period of three months for
completion of inspection for a further
period not exceeding two months.

Explanation:~ For the purposes of this
section, “Managing Committee” includes
an Adhoc Commnittee constituted under
section 31(1){a), and a person-in-charge
appointed under section 32(7){a) and als0
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a Special officer appointed under section
34 of the act.".

4. In section 53 of the principal Act,--

(a) in the first paragraph  for the
word "Inspecting", the words "authorised
to conduect the inspection®, 5hall be
substituted;

(b} Yor the second paragrap, the
fo;lowing shell be substituted, namely:-

"The Officer or Member so authorised
to conduct the inspection shall prepare
a report of inspection which shall be
communicated to the Managing Committee
of the.society together with the findings
of the Registrar theron. It shall be the
responsibility of the Managing Committee
to place the Inspection Report together
with the finsings of the Registrar before
the General 3ody or Special General Body
convened for the purpose for its informa-
tion, within a period of one month of
the communication of the Inspection Report
by the Registirar. The Registrar shall be
competent to initiate action under the
provisions o this Act, if the Committee
‘fails to take action as aforesaid:

Provided “hat such action shall not be
nullified even if the General Body of
the Society passes a rescglution negativing
the findings of the Registrar:

Provided further that notwithstanding
anything contained in this Act and Rules
made thereuncer the bye-laws of a Society
and the action of the Society in placing
the Inspection Report alongwith £indings
of the Registrar, the Registrar shall not
be precluded from taking, followup action

Amendment
of section 53.



Amendment
of section 60.
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as may be required on the basis of Inspec-
tion Report.

Explanation:- For the purposes ot this
section, "Managing Committee” includes a
Committee congtituted under section 31{1l)
(a), and a. person—-in-charge appecinted
under section 32(7){al., and also a Special
Officer appointed under section 34 of
this Act.®

5. In section 60 of the principal Act,
in sub-section (1), in the opening por-
tion, 'the following shall he added,

- namely:=

Anendment
of section 121.

"Notu:nthstqnd:.ng anything contained in
any other law for the time¢ being in
force,".

6. In section 121 of the pPrincipal
Act, for sub-gsection (1), the following
shall be substituted, namely:-

«{1}. Saveas otherwise expressly provided
in this Act, all orders, refusals, deci-
sions or awards ‘passed or directions
issued or actions taken in accordance
with this Act or the Rules made thereunder
shall be final subject to the provisions
for appeal, revision and review and no
such order, refusal, decision, award,
direction or action taken shall be liable
to bhe called in question in any Court or
Forum.

G.- BEAVANI PRASAD,
Secretary to Government,
Lagislative Affairs & Justice,
Lawv Department.
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'smmr OF OBJRCTS AND REASONS

JUnder Section 75 of the Andhra Pradesh Cooperative
Societies Rhet, 1964 Cooperative Tribunals are conatituted for
entertaining appeals on the original orders passed by the
Department. According to Section 76(l) of the Andhra Rradesh
Cooperative Spcleties Act, 1964 any person cf Society aggrieved
by any decision or-order may appeal to the Tribunal.

2. It is obmerved from the varions cases filed before
the Cooperative Tribunals that majority of cases are filed
challenging the orders passed by the Departmental Officers
either under Section 51 or Section 52 and Section 60(1) i.e-

Ingquiry, Inspect:.on and Su.tr:ha.rge matter or matters connected
with them.

3. In numkber of cases -Government- are lcosing appenls

_before the Cooperative Tribunals on téchnical grounds althongh

the Andhra Pradesh Cooperative Sogleties Act, 1964 does not
preclude the Registrar of Cooperative Societies) from taking
follow up action on inquiry and inspection but the 2Andhra
Pradesh High Court has in its decisions interpreted that the
reports must be placed before the General Body of the Coope-
rative Society prior to taking any action.

4, In order to remove these difficulties, it is decided
to amend Secticns 51, 52, 53, 60 and 121 of Andhra Pradesh
Cooperative Societies Act, 1364, S0 as to enable the Registrar
of Cooperative Societies to teke further action even in cases
where the Managing Committees either delays or does not place
the reports pefore the General Body.

This Bill seeks to give effect to the above declsion.

CHIRKALA RAMACHANDRA RRO,
Minister for Ccooperation.



ANDHRA PRADESH ACTS, ORDINANCES AND

REGULATIONS Etc.

The . fellowing Act of the Andhra
Pradesh’ Legislative Assembly received
the assent of the Governor on the 24th
March, 2001 and the said assent is hereby
first published on the 27th March, 2001
in the Andhra Pradesh Gazette for general
informationt-

ACT No. 2 OF 2001 .

AN ACT FURTHER TO AMEND THE ANDHRA
PRADESH CO-0OPERATIVE SCCIETIES ACT,
1964.

Be it enacted by the Legislative
Assembly of the State of Andhra Pradesh
in the Fifty~second Year of the Republic
of India as follows:-

1. (1) This Act may be called the
Andhra Pradesh Co-operative BSocieties
{Amendment) act, 2001.

{2) It shall be deemed to nave come
into force with effect on and from the
27th September, 2000,

2. In the Andhra-Pradesh Co-opera-
tive Societies Act, 1964, in section 12A,~

{i) in sub-secticn (1), in clauses
{a) and (b), for the words "tco transfer
its assets and liabilities", the words
"to transfer its assets  or its assets
and .liabilities, in whole or part"”,
shall be substituted; and

£31

Sho title
and Commende-
ment,

Ameandment of
Saclion 124,
Acl 7 of 1964
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(ii) Sub-section (3) shall be omit-
ted.

Repeal of 3. The Andhra Pradesh Co-operative

Ordinence 13 Societies (Amendment) ordinance, 2000 is -

of 2000. hereby repealed.-

G. BHAVANI PRASAD,:
Secretary to Government,
Legislative Affairs & Justice,
law Department.

STATEMENT OF OBJECTS AND REASONS

Section 12-A of the Andhra radesh Co-operative
Societies Act, 1964 provides for transfer of assets
and liablilities of Sick Co-operative Spinning
Mills and Sugar Factories to any other society or
a company or a firm or a body in such manner as
prescribed in the said section. Sub-section (3) of
Section l2-A as incorporated, initially., stipulated
that the transfer of assets and liabilities shall
be made only within a period of one year from
28-9-1996 and the said period has been extended
from time to time upto four years. The said peried
of four years expired by 26-9-2000.

2. As the transfer of assets and liabilities
of Sick Co-operative Spinning Mills and Co-opera-
tive Suguar Factories could not be completed withirn
the period of four years mentioned in sub-section
{3} of Section, 12-A and as it will take some more
time, the Government have taken a decision to omit
sub~section (3) of Section 12-A inctead of
amending the same from +time to time. An
opportunity has.also been taken to amend Sub-section
(1) of Section 12-A, so as to transfer the assets
or the assets and liabilities in whole or part to
any other society or a company or a firmor a body.
Therefore, it has been decided to amend the provi-
gions of the andhra Pradesh Co-operative Societies
Act, 1964, suitably.

e Yl
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3. As the Legislative Assembly of the State
was not in Session having been prorogned and as it
hds been decided to give effect to the above
decisidn immediately, the Andhra Pradesh Co-opera-
tive Societies (Amendment) Ordinance, 2000 (Andhra
Pradesh Ordinance 13 of 2000} has been promulgated
by the Governor on the 22nd November, 2000 and
published on 23rd November, 2000.

4, This Bill seeks to repiace the said erdinance

JCHIKKALZ RAMACHANDRA RAC,
‘Minister for Co-operation.



ANDHRA PRADESH ACTS, ORDINANCES AND

REGULATIONS, Etc.

The following Act of the Andhra Pradesh
Legislative Assembly received the assent
of the Governor on the 22nd April, 2001
and the said assent is hereby first
published on the 25th April, 2001 in the
Andhra Pradesh Gazette for general
information.

ACT No. 22 OF 2001.

AN ACT FURTHER TO BAMEND THE ANDHRA
PRADESH CO-OPERATIVE SOCIETIES ACT,
1964.

Be it enacted by the Legislative Assembly
of the State of Andhra Pradesh in the
Fifty-second Year of the Republic of
India as follows:-

1. This Act may be called the Andhra
Pradesh Co-operciive Sccieties ({Second
Amerdment} Act, 2001.

2. In the Andhra Pracash Co-cperative
Sociaties Act, 1964 (herein after referred
to as the Principal Act)}, in the long
title, the following shall bhe added at
the end, namely.,-

"in order . to facilitate and
strengthen the functioning of Co-opera-
tive BSocieties bhased on Co-operative
principles and Co-operative identity. "

3. In section 2 of the Principal Act,-

(1) for clause (c), the following
clause shall be substituted, namely,-

(971

Shor Litle.

Amendment of
iong ulle.
Act 7 of 1964,

Amendment of
seclion 2.



Amandmaont of
seclion 2

amendment of
apchon 6
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"{c) "Co-operative Year" means, the
period commencing on the 1st day of
April of any year and ending with the
3lst day of March of the succeeding year".

(ii) in clause (j), the words, "and
includes any nominal or asscciate member"
shall pe entitledd.

4, In section 4 of the Principal Act,
in sub-section (1), after the words,
"co~operative principles," the words "as
may be prescribed"” shall be inserted.

5. In section & of the Principal Act.

(i) in sub-gsection (1), for the
words, “An application for the provisional
registration of a society under sub-
section (1) of section 7", the words "An
application for the registration of a
soclety" shall be substitutid;

(ii1) in sub-section (2}, for clause
{a), the following c¢lause shall be
substituted, namely,-

"{a) the application shall be
accompanied by:-

-{i) the original and one copy of
the proposed bye laws of the society as
adopted by the applicants;

(1i1) a true copy of the minutes
of the meeting at which the bye laws
were adopted duly signed by the applicants;

(iii) a sworn statement from each
applicant +that he 1s a wember of a
different family and particulars furnished
in the application from prescribed are
true to the best of his knowledge and kelief”
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(iv) after sub-section (3), the
following sub-sections shall be added,
namely, -

"(4) Where the Registrar is satis-
fied, -

(a) that the application conforms
to the requirements 1laid down by this
Act and the rules made there under;

(b) that the objects of the Society
seeking registration are in accordance
with section 4;

(c} that such Society is likely to he
economically sound and that its regis-
tration may not have an adverse effect
on the development of the Co- operatlve
movement ;

(d) that the proposed bye-laws are
not contrary to the provisions of this
Act and the rvles made there under; and

(e} that .the applicants are sware
of the dobjects of the society as speci-
fied in section 4 of the Act andcontents of
the proposed bye-laws, he may register
the Society and its bye-laws within such
time as may be prescribed.

{5} where the Registrar is not so
satisfied, he shall communicate by
registered post the order of refusal
together with the reasons thereof to the
applicants within such time as may be
prescribed.”.

(iv) in the marginal headng, the
words "application for provisional" shall
be omitted. ’



Omission of
section 7.

Inserion of new
sections 9-A,
oB, and 9-C.
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6. Section,7 of the Principal Act,
shall be omitted.

7. After section 9 of the Principal
Act, the following new sections shall he
inserted, namely,~-

"Reskriction | g.a, Where the GCovernment
and creation | oxtends State aid as speci-
of any fied under section 43 of
charge. the Act, such society shall
not dispose of or create any charge over
its property without the prior approval
of the Registrar and the consent of the
federal society or financing bank con-
cerned as the case may be.

?e4?315' 9-B. (1) The Registrar shall
-Tation at any time, of his own
of a motion and after giving the
sociery. society an opportunity of

making its representation, if any, by
order, de-register a society which is in
existence for a period not exceeding
four years from the date of its regis-
tration, -

(i) where the membership of the
society falls short of the minimum number
prescribed for registration of such
society; or

(ii) where the society has not
commenced working within the prescribed
pericd or has ceased to work; or )

" (iii) where. in the opinion of the
Registrar, the society is conducting its
affairs in contravention of the co-opera-
tive principles or in violaton of the
provisions of the Act, rules and bye-laws
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made there under or in_ a manner detri-
mental to the interest of its mebhers or
the promotion of the object for which it
has been registered; or

(iv) where the society has been
registered by fraud or misrepresentation
of facts.

(2) A society, de-registered under
sub-section (1), shall cease. to conduct
its business forthwith from the date of
such order.

Appointment: 9C. (1) where a society is

and powers of | ge_regjstered under sec-

vhe Official | ion “9-B the Registrar

Assignee.- shall, appoint an official
assignee for winding up of the affairs
of the scciety and fix his remuneration
in the manner prescribed.

{2) On the appeintment of an offi-
cial assignee, the property, assets,
ef fects and actionable claims or liabilies
of the society as on the date ¢f appoint-
ment shall vest in or devolve on the
offcial assignee. He shall take such
steps as he may deem necessary or
expedient to prevent loss or deteriora-
tion of, or damage te, such property.,
assets, effects and actionablz claims.

(3) Subiect to the control of the
Registrar, the official assignee shall
hae the power,-

{a) to institute and defend suits
and other legal proceedings on behalf of
the society by the name of his office;

(b) to realise the assets of the
society, by sale or otherwise;
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{(c} to determine, from time to time,
the contribution to be made or remaining
to be made and the debts due by the
members or past members or by the estates
or nominees, heirs or legal representa-
tives of deceased members oxr by any
of ficers or former officers to the
society:

(d) to investigate all claims
. against the society, and subject to the
provisions of this Act, to decided
guestons of priority arising between
claimants;

(e) to pay claims against the
society including interest upteo the date
of winding up according to their res-
pective priorities, if any, in full or
rateably, as the assets of the society
may permit, the surplus, if any, remain-
ing after payment of the claims, being
applied in payment of interest from the
date of such order of winding up at a
rate fixed by him but not exceeding the
centractual rate in any case;

(f}) to determine by what persons
and in what proportion the costs of
ligquidation are to be borne;

(g) to determine whether any person
is a member, past member or nominee of
deceased member;

(h) o give such directions in
regard to the collection and distribu-
tion of the assets of the society as may
appear to him to be necessary for winding
up the affairs of the society;
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(i) with the previous approval of
the prescribed authority, to make any
compromise or arrxangement with creditors
or persons claiming te be creditors or
having or alleging to have any claim
present or future, whereby the society
may be rendered-liable; and

{3} with the previocus approval of
the prescribed authority. to compromise
all calls or liabilities to any calls
and debts and liabilities capable of
resulting in debts and all claims present
or future, certain or contingent, sub-
sisting or alleged .to subsist between
the society and a contributory or alleged
contributory or other debtor or gerson
apprehending liability to the society
and all gquestions in any way relating to
or affecting the assets or the winding
up of the society on such terms as may
be agreed and take any security for the
discharge of any such call, liability,
debt or claim and give a complete dis-
charge in respect thereof.

(4) Any sum ordered under this
section to be recovered as a contribu-
tion to the assets of a society or as
costs of liquidation may be recovered,
on a requisition being made in this
Eehalf by the Registrar to the Collector
in the same manner as arrears of land
revenue.

(5) save as previded in sub~section
{4), orders made under this section
shall, on application, be enforced by
any Civil Court having local jurisdic-
tion in the same manner as a decree of
such Court.
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(6) The official assignee shall
continue to exercise his powers until the
affairs of the society are completely
wound up when he shall make a report to
the Registrar and deposit the records of
the society in such Pplace as the
Registrar may direct.

{7) The winding up proceedings
under this secton shall be closed within
a period of one year from the date of
the order of de-registration of a society
and - the said period mway. at the
discretion of the Registrar, be extended
from time to time, so however, that the
total period does not exceed two years
in the aggregate, and after the expiry of

the said period, it shall be deemed
that the winding up proceedings have
been terminated and the Registrar shall
pass an order terminating the winding up
proceedings. On the termination of the
winding- up proceedings, the official
assigsnee shall make a report to the
Registrar.

(8) Where the affairs of a society
have been completely wound up, after
considering the report of the official
assignee under sub-secticn (6) or
sub-section (7), the Registrar shall by
order in writing cancel the registration
of the society. The society shall cease
to exist as a corporate body from the
date of such order.

8. In section 12 of the Principal Act, -

(1) in sub-section (1), of words
"with the previous- approval of the

- Registrar, and " shall be omitted:

(ii} in sub-section (2), the words
"with the previous approval of the Regis-
trar, and" shall be omitted;
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(ii) in sub-section {2}, the words
"with the previous approval of the Regis-
trar, and" shall bg omitted;

(iii) to sub-section (2), the
following proviso shall be added.,
namely:—

"Provided that where & society under
sub-section (1) is a member cr two or more
societies under sub-secticn (2) are mem-
bers of a federal society or in receipt of
assistance from a financing bank, such
society or societies shall obtain prior
consent. of the federal society or finan-
cing bank for any resolution under
sub-section (1} or sub-section (2) "as
the case may be.";

(iv}) for sub-section {30). the
following sub-section shall be
substituted, namely,-- .

"{3) Every resolution of a society
under sub-section (1) or sub-section (2)
shall be passed at the general meeting
by a majority of not less than two-thirds
of the total members, . and such
resolution shall contain all particulars
of the transfer, division, amalgamation
or conversion as the case may be".

9. In section 13 o¢of +the Principal
act, in sub-section (3}, in clause {(c).
for item {ii), the following item shall
be substituted, namely.--

"{(ii) in the case of transfer of
assets and liabilities in whole or in
part, the consent of the financing bank
or federal society as the case may be,
if applicable is obtained; or".

10. section 15 of the Principal Act
shall be omitted.

Arnendmant of
seclion 13,

Ornission of
sechon 15
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11. IN Section 15-A of the Principal
Act.

(i) In sub-section (1), after the
words. "if +the Registrar is of the
opinion that", the words, "in respect of
a society or societies in receipt of
State aid as specified under Section 43
of the Act.," shall Le inserted;

(ii) In sub=-section (3), in clause
{vi), for the words" not exceeding six
months", the words "not exceeding three
months" shall ke substituted;

(1ii) éub-section (5), shall be
omitted.

12. In Section 16 of the Principal Act,-

(i} In sub-sectien (1), after the
words "No amendment of any bye-law of a
society shall be valid unless", the
words "the resolution for such amendment
is passed at its General meeting by a
majority of the total members and” shall
be inserted:;

{ii) In sub-section {4), for the
words. "Tf no order of refusal is
cormunicated, it shall be deemed that
the Registrar has registered the
amendment on the last day of the period
specified in sub- section (2)", the
words" - If no order of refusal is
communicated within a week after the
expiry of the period specified in
sub~section (2} it shall be deemed that
the Registrar has not registered the
amendment as on the last date of the
period specified in sub-section (2)"
shall be substituted.

13. In section 17 of the Prinicipzl
Act, in sub-section (1),-

b ]
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(i) For the words, "Any two or more
societies may , with the previous
approval ‘of the Registrar, by a
resolution passed by a majority of not
less that two thirds of the members
present and voting", the words "Any two.
or more societies may, by a resolution
passed by a majority of the total
members"” shall be substituted;

(1i) The following proviso shall be
added, namely, -

"Provided that where such societies
are members of a federal society or are
in receipt of assistance from a
financing bank or State aid as specified
in section 43 of the act, they shall
obtain the prior consent of the federal
society or the financing bank or the
Registrar, as the case may be".

l4. In section 19 of the Principal Amendmenta!
Ack, - secton 19.

{i} In sub-section {1}, in clause
(c):, after the second proviso, the
following proviso shall be inserted,
namely, =

"Provided also that a society shall
admit an individual o¢r a society
referred to in clauses {(a) and (b} above
as a member, subject te the ceondition
that the society is in -a position to
extend its services to such individual
or society";

(ii) In sub-section (2), for clause
{(iv), the fecllowing clause shall be
substituted, namely.,-
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"(iv) Persons who are miners, may.,
subject in such restrictions or
limitations as may be applicable to a
minor under the provisions of any law
for the time being in force, be admitted
as members of such class of societies as
may be prescribed",

(iii) Ir sub-section {3),=

[(a) For the words, "No society shall,
the words, "The General body of a
soclety shall not" shall be substituted,

(b) The proviso shall be omitted;

(iv) In sub-section (4), the words
"and the member s¢ admitted shall be
issued a photo identity card,"” shall be
added at the end.

15. Section 20 of the Pring¢ipal Act,
shall be omitted,

l6. In section 21 of the Principal
Act. - )

{(a) In sub-section {1l},-

(i) Tc¢ clause (e}, the word "or"
shall be added at the end;

(ii) After clause (e), the following
clauses shall be added, namely,-

"{f} As such member fails to transact
such minimum business or utilise minimum
services or facilities in a year as may
be specified in the bye-laws; or

(g) Fails to attend two consecutive
General body meetings 1in two Yyears
without leave of absence; or
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(h) Fails to give information
relevant to him to the society as
specified in the bye-laws",

(b} For sub-section (3). the
following sub-section shall be
substituted, namely.-~

"(3) Where any person, who 1is not
eligible for being admitted as member
hag been admitted as member or where the
member who 1is disqualified to continue
as . such under sub section (1) is
continued as member, he shall be removed
by the General body on its own motion or
on a representation made to it hy any
member of a scciety or its federal
society or its financing bank:

Provided that no member shall be
removed under this sub-section unless he
had an opportunitv of making a represen-
tation against the proposed action. A
copy ©f the resoluticon removing the
member shall be communicated to such
person and on such communication, he
shall be deemed to have ceased to be a
member of the society".

17. In section 21-A& of the Principal
Act,—

{i) in sub-section (1), in the cpening
porticn, for the words, "A member of the
committez shall cease to hold office as
such, and shall also be ineligible for
election or co=-option as a member of the

cormittee for the residue of his term of

office, if:~", the words, " A member of
the committe shall cease to hold office
forthwith as such, for the residue of
nis term of office and he shall+-also bhe
ineligible for being chesen as or for
being a member of the cammittee through
election or co-option for the subseguent
two terms if,~ shall be substituted;

J.1114/8

Amendment of
seclon 21-Af
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{1ii) after sub-section (43, the
following sub-sections shall be added,
namely,- '

"(5) Where the committee of a society
fails to place the inguiry report under
section 51 "or Inspection report under
section 52 or section 53 or Audit Report
or Special Audit Report under section 50
along with the findings of the Registrar
before the General Body within a period
of thirty days from the date of the
receipt of the report by the society,
the members of the Committee shall, on
the expiration -of the said period, cease
to hold such office-

{6) Where the committee fails to
initiate action for prosecution of any
member or servant of a society who may
have incurred criminal liability under
the provisions of this Act or any other
law for the time being in force, the
members of the Committee shall cease to
hold such office".

18. In section 22 of the Principal
Act, for sub-section (l), the following
sub-section shall be substituted,
namely.: -

"(1l) Every member on his admission as
such member shall be entitled to the
services available to the members of the
society and such services shall, subject
to availability, be rendered to him on
his application to the Committee".

19. In section 23 of the Principal
hcty - . .

(i) In sub-section (1), for the

words, "two~thirds of the members
present and voting at the meeting", the
words "three=fourths of the total

members of the society" shall be substi-
tuted;
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(ii) In sub-section (2), for the
words s "and until °~ the resolution
referred +t0 in that sub-section is
approved by the Registrar. 2 copy of tho
resolution expeling the mewber as
approved by the Registra- chall be
cammuhicated to the members', the words,
"to the General Body. A copy of the
reseolution expelling the menber shall be
communicated +to the member" shall be
substituted.

20. In section 25 of the Pricipal amendmentof
aAct, - socion 25.

(i) Tn sph-section (1}, in the
provizée, Toer the words Yas may be
presoriiaiyg takieg inte consideration the
natwe of business +transacted by the
society," the words, "or utilise such
minimum services or facilities as may be
prescribed taking into consideration the
nature of business Ltransacted or the
services or facilities made available by
the society.," shall be substituted;

(ii) After sub-section (1}, the
fellowing sub=-section shall be inserted,
namely.,—

"(1-a) A member of a society shall be
eligible to exercise the right to vote
only if he:- '

{a} «contributes a minimum share.
capital as may bhe prescribed;

(b) deposits a minimum +hrift in
a year as may be prescribed;

(c) Is a member of the society for a
continuous period of twelve months;
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(d) Is not in default in the payment
of any amcuni. due in cash or kind to the
sociegy <for such period as may be
prescribed.”

1. In secticn 30 of the Principal
act, in sub-section (2), -

(i) In the cpening para, for the
words "General Body", the words "General
Body in the manner prescribed" shall he
substituted;

tii) in clause (i), for the words
"members of "+the committee", the words
"wmembers of +the committee znd members
s2h&ll be substituted;

) After  clause {zii), the
ng clauses shall he added,

Fh
O
=
[
8]
%

"(x1ii) contribution to Co-operative
Edvcation Fund:

{®iv) consideration of —report of
inguiry under section 51 or Inspection
under section 52 or under section 53 or
gpecial report of Audi: under section’
50;

{xv) deciszion on bad debts considered
irreccverable;

(xvi) Manzgement of deficits in
stenks or cash; .

{xvii) Appointment of members of
supervisery council, entrustwment of
duties %0 the supervisory council and
consideration of its reports;
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(xviii) decision on transfer of
assets and 1llabilities; on division ox
amalgamation;

{xix) review of attendance of
Committee menbers;

(xx) review of membership;

(xxi) review off the repert on the
disqualification cf the members and the
committee members;

{xxii) review of all overdue loans
and defaulters;

(xxiii) Approval of the stafiing
pattern, p2y and other allowances of the
employees o©f the society and contingen-
cies, subject to the availability of
administrative and contingent fund and
approval of the Registrar.

22. MAfter section 30 of the Principal
Act, the followisg section shall be

=roads; nanelye ™

Qo oash : 2j~R, The General Body of
tior ¢f fevroy soo ety may consgitute
Supdnve - ia guphrilsory council  to
sory oun= {elan: Lat the affairs of
cil. i _liw society are conducted in
accordance with the

Principales of Co-operation,
—dprovisians of the Act,

rules, bye laws and resolution of the
General Bedy. The svpervisory council
shall counsist of three members from the
General Bedy other than the members of
the Managing Committee and sucn other
memkers as may ke prescribed. The
Supervisory council shall 1id and assist
the General Body in general and exercise
such powers and fTunctlion as may be
prescribed”.

Inserion of Waw
zachon Z0-A.
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Z3. In section 31 of the Principal
achky -

(i} In sub-section (1), in clause
taj, for  the first PTOViss, the
foilowing wnroviso ghall khe sunmsiituted;
nangly,~

"Provided that in thé case of a

soCciety registered after the
cemmencement:  ©f  the  Andhra  Fradesh
Co-operative Societies (second

Amendmeni:}) det, 2001 the wersons’ who
hava signed ta2 appiication ™ for the
registration of the scocliety  shall
conduct the alifairs of the socieiy for a
rpariecd ol one month from che date of
istravian and snall ceass: to conduct
the aff2ir: of tne socilecy afiers July
tucing & coamitiese asg  par  the

cus of e Lot thereafter’.

(i1, In sub-section {(Z)
(). fex the words "of
e -z i aommites
2n0iny of tesi th

(=
LAz nemsers  ofFf Lhe
scziely winich recveived
specilified in  section 43 of the Aact
nefore the <xpiry of their term” shall
e substituced;

(Lii} Affter clause (b} of sub-sectiocn
(2), the following clause sphall - hbe

"{z} In respect of giher societies it
snall be the f the

responsibility of
incumbent committes of such society o
held eleclions to the office of the
members of the committee in the manner
spetified in  the bLyeg-lave Defove the
expiry of the tarwm;
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Provided that where the committee of
a society requests the Registrar to hold

elctions to the office of the members of |

the committee, the Registrar shall hold
elections to iLhe office of the members
of ihe committee in the manner
prescribed on payment of costs in
aaAvance,

24, After section 31 of the Principal
AcY, the following section shall be
inserted, namely.-

"Powers and | 31-A. The committee of a

functions scciety shall, subject o
of the the provisions of the Act,
canmitsee, [rules, bya laws and

resolutions of the General body exercise
the following powers and Ifunctions,
namely.-

{1) recommend the admission of members
to Genzral Body;

(2) recommend on allotment of shares
to members &and Etransfer of shares *to
General body:

(3) recommend removal of the members
‘disqualified under section 21;

(4) recommend removal of zany of the
committee members disgualified under
section 21-A, 21-a2, 21-B and reinstate-
ment of a Committee member who ceased te

be such member of the committea” under .

sectlon 21-B and place +the reports
before the General Bpody;

inecrlion cf Naw
saclizn 31-A.
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(5} raise funas in the form of loans
or deposits and invest them:

(6) provide services or facilities
including sanction of loans and advances
to the members on a specific recommen-—
da~ion of the chief axecutive officer on
the basis of the deste of admission of
suchk members;

(7) sanction expenditure which 1is
necessary for the business of the
society subject to the provisions of the
annual budget;

(8) Conduct elections in. the manner
specified in the bve laws to the office
of the members of the Committee before
the expiry of the term;

{9) conduct general meetings as
prescribed in the Act; '

{10) Cause the avdit of the accounts
of the society within the time
prescribed and place the audit report
before the Genecral bhody;

(11) Decide matters connected with
the day to day management of the
society; .

(12) Fix the staffing pattern, quall-
fications, pay scales and other
allowances to the employees of the
society, subject to the availability of
the administrative and contingent fund
and approval of the General bady and
Registrar;
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{12) place the reports of iaguiry
under . section 51 or inspection under
section 52 or under sectien 53 or
special audit report under section 50
before the General Body within the time
prascribed;

(14} rectify the defects noted in the
repcrts of audit under section 50 or
inquiry under section 51 or inspection
under sectior 52 oy under section 53;

{15) suspension of aay officer or
servant of the society under section 59;

(16) Initiate action:for prosecution
of any person who may have incurred
criminal liability under the provisions
of this B&ct or any other law I[or the
time being in force;

(17) prepare the list of defaulters
and publish the sama as prescribed and
place before the General Body.

{18} review all cutstanding loans and
ensure ccverage of legal action on all
overdue loans and advances;

(1l9) Cive information on the affairs
of +the society <o the supervisory
council, the Registra., firancing bank
and the federal society to which the
society is affiliated;

(20) place the report on the loans
sanctioned to and the business dcne, by
the members of the committee or their
1ear relatives with the SOCLieTYr
defaulters thereof and ac-ion to recover -
them before the General Body:
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(211 place annual report, annual
financial statument,. annual plan apd
hudget before the General Body:

(22) ensure cn-operative education of
the memters, officers and the servants
of the society;

{23) prepare and place before the
general bcdy, information or reporis or
statements relating to:-

{a) disposal of properties;
{(b) deficits in cash or stocks;

{c) proposals foir appropriation of
net profits including creation of
resegves and other funds}

{d) write off pad debts;

(e) removal of membership;

(£) Contribution to co-operative
education fund and administrative and
"gontingent furnd; ’

{g) expulsion of member who nas acted
adversely to the interests of the
society; '

(h) affiliation of the society to the
financing bank or other scocieties;

{i* elections of delegates to the
financing bank or other societies;

{j) appointment of supervisory council
and internal -auditors and consideration
of their reports and toliow up action".
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23. In section 32 of the Principal Amendmenlof
Act, for sub-section (1), the following el
shall be substituted, namely.-

“(1) The committee may, at any time,
call not IBss than two general meetings
of a society M a co-operative year:

Provided that ohe meeting shall be
held in ¢ach half year."

26. Section 3232 of the Principal Act omissino!
shall be omitted. section 32-A

27. After section 44 of the Principal nsertionci New

hct, the following shall be inserteg 'oneh
namelv:~-
"Censtitublon | 94-~3, (1) Thers shall be

and utilisa-
t.ion c¢f Co-op
rative Ldu-
cation Func.

konstituted & Co-operative
Education' Tund fer the
purpose of promotion of
Co-operative movement in
the Stat2 and education of the members
and +raining of the officers of the
Co—~oprative societies on co-op2rative
principal and mwanagement practices. All
contributions made by the societies form
out of their profit in & year; grants in
aid from the Government of India or the
State Government and donations by any
persons; shall Lke c¢redited to the
Co-operative Educarion Fund.

{2). Every society shall ensure the
education of its members aad training of

its officers.

(3) The co-aoperative education fund
shall be adminsstered and utilised by
the Registrar on the advice of a
conmittee constituced for the purpose in
the manner prescribed:
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Provided, that not less than 20% of
the co—-opsrative education fund contri-
buted by the societies in a year shall
ke uwtilised towards the training of
officers of the societies concerned:

Provided further, that nct less than
50% of the co-operative educaticn fund
contributed by the sorieties shall be
utilised on member education programmes
in a year".

Amandment of 28, In section 45 of the Principal
seclon 45. Act, -

(i) The fcllowirg sub -sections shall
Le ingerted, namely.-

"{1) & Society shall,
subject to such limits as may be
prescribed, credit one percent of gross .
profit or gross income in a yzar, as the
case may be: to the co-operative
education fund.

{2) & society s™-all credit an amount
not being more than 30 pe2rcent of gross
profit or 2 percent of working capital.
whichever is less, in a year to the
administrative and contingent fund to-
wards pay and other allowances of its
emp.oyees and contingncies in the manner
prescribed"”.

(ii} The existing sub sections (1)
and (2) shall be renumbereaed as
sub-sections (3) anda (4) respectively;
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(iii} In svb- section (?*)} as so
renumbered, clause (b} shall be omitted.

{iv) in the marginal heading, the
word "net" shall be omitted.

29, In section 45 of the PrincipalAmendmom of
ack, - poctcn 46.

{i) In the opening protion, for the
words "A society may invest". the words,
"A Socieity may by a resolution of the’
General Body invest" shall be substi-
tuted;

{ii) For clause td). the following
clause shall be substituted, namely,-

"{d} With any Nationalised Bank orx
Scheduled Bank";

(iii) Clause (c} shall be omitted.

30. In section 50 of the principalAmmwNQJOH
aAct, - aecton SO. '

{i) At the end of sub-section (1),
the following words shall be added.
namely, -

"Including prudent management o<f the
affairs of the society .n accordance
with the Act. rules and byelaws".

(1i) 1In sub-secticn (1), the
following proviso shall be added,
namely, -

"Provided that in respect of a
society not in receipt of State aid as
specified in section 43 of the Act, the
committee of such society shall cause
the audif: of accounts of the society.,
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every year as per the audit manual pre-
scribed by the Registar, either through
the Chief Auditor or a Chartered Accoun-
tant. Where such society opts to get the
accounts of the society audited by the
Chief Auditor, the Jater shall audit or
cause to be audited the accbunts of such
society in the manner prescribed".

3l. In section 55-A of the principal
Act, -

{i) for sub~section (1), the follow-
ing sub-section shall be substituted,
namely.,-

"(i) The Chief Executive Officer of
every society by whatsocever designation
he is called, and the President of the
society jointly and severally or the Pre-
sident of such sogiety if there is no
such chief executive officer for that
society. shall be bound to- keep,
maintain or cause to maintain, sign and
authenticate such accounts and beoks
relating to that society in such manner
as may be prescribed and shall be res-
ponsible for the correct and up-to-date
maintainance and authentication of such
accounts and books and for producing or
causing groduction of the same when called
for in connection with audit, inguiry,
inspection or election".; ’

(ii) after sub-section 4}, the follow-
ing sub-section shall be added namely,-~

"{5) The Chief Executive Officer of
the society or the President where there
is no such Chief Executive Officer for
that society shall be the custodian . of
all books of account of the society".



123

32. In section 61 of the Principal amendmantef
Act, for sub-section (3). the following secebt.

shall be substituted, namely,-

"(3) Every dispute relating to, or in
connection with any election to a commi-
tee of a society ghall be referred rfor
decision to the Tribunal having jurisdic-
tion over the place where the main of fice
of the society is situated, whose deci-
sion thereon shall be final".

33. In section 71 of the Principal Amendmentof
Act, in sub-section (1), for the wordsS«tn7l
"on the application made by society for
the recovery of arrears of any sum advanced:
by it to any of its members and on its
furnishing a statement", the words "on
the application made by a society or
financing bank or federal society as the
case may be, for the recovery of arrears
of any sum advanced to any of its mem-
bers and on furnishing a statement"
shall be sSubstituted.,

34. For section 76 of the Principalwmmmﬁs
Act, the following section. shall beofSectien?s..
substituted, namely, -

"Appeal 76. (1) Any person or society
=i i aggrieved by any dec1510n.passed
or order made under section &r-section 9A,
section 9B, section 9C, section 12a,
section 13, section 154, section 16,
section 17. section 19, section 21,
section 21A, section 21, AA, section 23
sub-section (3) of section 32, section
34, section 34 A, section 60, section 62
section 64, section 66, section 70,
section 71, section 73 and_ _section 117
may appeal to the Tribunal.
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rrovided +that nothing in +this sub-~
section shall apply to any order of
withdrawal or transfer of a dispute under
sub-secticn (3} of section 62.

{(2) Oon a reference made by the Regis-
trar of Co-operzativae Societies, the
Tribunal shall c¢a2ll fer and examine the
records of any proceeding which is
apealable .5 at for the purpose of
satisfy.!n: .tsclf as to the legality or
propriety «f{ any decision or order passed
and where it appears to the Tribunal
that any such décision or order should
be medified, annulled or reversed, the
Tribunal may pass such order thereon as
it may deem fit.

{3} any appeal under sub-section (1}
shall, subject to the other provisions
of this Act, be preferred within sixty
days from the date of communication to
the appellant of the decision, refusal
or order complained ¢f but the Tribunal
may admit an appeal preferred after the
said period of sixty days, if 1t is
satisfied that the appellant has suffi-
cient cause for not preferring the
appeal within the said pericqd.

(4) In disposing of an appeal under
this section, the Tribunal may., after
giving the parties an opportunity of
making their repregentation, pass such
order thereon as it may deem fit.

(5} The decision or order of the
Tribunal on appeal shall be final.

(6) The Tribunal may pass such interim
orders pending the decision on the
appsal as may deem fit.
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(7) The Tribunal may award costs in_
_any proceedings’ before that authority to
be paid either out of the funds of the
society ox by such party to the appeal
as the Tribunal may deem fit".

35. In section 77 of the Principal Amendment
Act, the following explanation shall be ofsectian 77
added at the end, namely,-

"Explanation: For the purposes of-
this section, the expression “Reglstrar"
means the Registrar of Co-operatlve
Societies for the State appointed as
such under sub-section {1) of sectien 2.".

36. After section 79 of the Principal inserion of new
Act, the following ‘new section shall besection73A .
inserted, namely, -

"Punishment. | 79, A. (1) Where any officer
for corrupt | of a society or an employee or
ractices. |z paid servant or any member
of such sociaty.,~

(a) commits any irregularity in receipt
or sanction ©f lecans or in purchases or
causes, deficit in stocks; or

(b) accepts or obtalns or agrees to
accept or attempts to obtain from any
persen for himself or for any other
person any gratification whatever, other
than legal remuneration as a motive or
reward for doing or forbearing to do any
of ficial act or showing or forbearing to
show in +the exercise of his eofficial
functions or dvties favour or disfavour
te any person or rendering or attempting
to render any service or dis-service to
any person; or .

J.1114/9 )



126

{c) uses or allows the use of funds
of the society otherwise than in accor-
dance with the provisions of. this Act.
rules or the bye-laws of the society; or

(d) signs in the minutés bocks of
committee meetings of the sociefy without
actually attending such meetings; or

(e) passes a meeting without proper
quorum as valid, he shall be deemed to
be guilty of a corrupt practice iJjin
relation to -the society.

Explanation: For the paLposes of
this section,- -

(i) ‘'irregularity in receipt or
sanction of loan' includes, -

{i) receipt of loan by or sanction of
“loan to any person who does not own or
cultivate any land or the extent of land
shown in the application for loan, where
owning or cultivating land is a conditien
precedent for the sanction of laon; and

(ii) fictitious loan;
(1i) 'irregqularity in purchases’.
includes purchases, made with the inten-

tion to gain erngfully{ ofs-

{i) sub-stardard or adulterated
goods; '

{ii) goods by paying higher price;

(iii) goods in excess of regquirement.
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(2) Every person guilty of a corrupt
practice shall be . punishable with
imprisonment for a term which may extend
upte one year or with fine which may
extend to rupees five thousand or with
both."

37. Por section 83 of the Principal Substiutenef
Act, the following section shall be Secton83
substituted, namely,- :

"Cognizance | g3. (1) No covrt inferior to
of offences. ) that of a Magistrate of the
class or a Metropolitan Magistrate shall
try any offence under thig,Act.

{2) Every offence under this Act CentmlAct2
shall, for .the purpose of the Code of °/1974
Criminal Procedure, 1973, be deemed to
he cognizable. ’

{(3) No prosecution' shall be institu-

ted under this Act without the previous

sanction of the Registrar."

38. In the Principal Act, section.omisslonef
83-A, shall be omitted. :Section B3-A.

39. In section 83B of the Principal Amendmentef
Act, in sub-section (1), in the opening:Setitnddp.
portion, the word ‘'special' shall be |
omitted. ‘

40. In section 116C of the Principal Amendmen!of
Act, for sub-section (1), the following o 118C.
sub~section shall be substituted, namely.-

"{I) A society shall have power to
fix the staffng pattern, qualifications,
pay scales and other alliowances for its
employees with the prior approval of the
Registrar of Co-operative Societies
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subject to the condition tha: expendi-
ture towards pay and allowances of the
employees shall not exceed two percent
of the working capital or thirty percent
of the Gross profit, in terms of actuals
in a year whichever is less".

Amendment of 41, In section 117 of the Principal
secton 17 nect, in sub-section (1),-

(i) for the words "the Registrar
under section 15A", the words "the
Registrar under section 15A or an
of ficial - assignee appointed under
secticen 9C" shall pe substituted.

{ii) f£c¢r *+he words ‘“"new cocmmittee,
person, special of ficer, managing
committ2e o liguidator", wherever they
occur, the wordg "new committee, perscon,
special officer, managing committee,
liguidator or official assignee" shall
Le substituted.

Amendment of 42. In section 121 ~orf the Principal
secton 1. act, for sub-section (1), the following
sub-section shall be sebsiituted, namely, -

"(l1) the Government may generally or
in any particular matter underx :chis Ack,
issue such orders and directions, which
are in accordance with %the provisions of
this Act and@ in the interest of Co-
operative movement in the State as they
may consider necessary to the Registrar
and thnereupon he snall give e=ffect to
such orders of directions and shall
report to the Government in due course
the result thereof.".

K.G. SHANEAR,
Sesretary to Government,
Legialative Affairs & Justice(FAC)
LAaw. Department. '
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STATEMENT OF OBJECTS AND REASONS

The Government: have constituted a
Committec for Co-operative law reforms
headed by Sri Aabdul Karim Khan. The
Committee has submitted a report to the
Government with their recommendations in
July 1999 after series of consultations
with prominent co-operators, elected
representatives and officials. Based on
the recommendaticns of the Committee,
the Registrar of Co-operative Societies
had submitted his recommendations to the
Government. The Government in G.0.Ms.
No. 71, dated 25-03-2000 have constitu-
ted a Cabinet Sub-Committee to examine
and to suggest comprelensive reforms -in
the Co-operative Law. On the basis of
the recommendations made by the Cabinet
sub-committee, the Government have
decided to amend the Andhra Pradesh Co-
operative Societies Act, 1964, suitably.

This Bill'seeks to give effect to the
above decision.

CHIFKALA RAMACHANDRA RAO.
Minister for Co-operation.
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ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Etc.

The following Act of +the Andhra
Pradesh Legislative Assembly received
the assent of the Governor on the |22nd
October, 2003 and the said assent is

hereby first published cn the 24th October,
2003 in the Andhra Pradesh Gazette for
general information:-

ACT No. 13 OF 2003

AN ACT FURTHER TO AMEND THE ANDHRA
PRADESH CO-OPERATIVE SOCIETIES ACT, 1964.

- Be it enacted by the Legislative Assembly of the State of
- Andhra Pradesh in the Fifty-fourth Year of the Republic of India
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K}

1. (1) This Act may be called the Andhra Pradesh Co-
operalive Sociecties (Amendment) Act, 2003.

(2) It shall be deemed to have come into force with
effect from 5th August, 2003.

2. In the Andhra Pradesh Co-operative Societies Act,
1964, in section 32, in sub-section {7),-

(1) clause {2), shall be renumbered as sub-clause (a)
(i} thereof; "

{(2) after sub-clause (a) (i) as so renumbered, the
following shall be added, namely:-

“(ii) Notwithstanding anything contained in this Act, in the special
circumstances and for the reasons to be recorded, if in the
opinion ofthe Government, itis nof possible to hold the ¢lections
to the societies or class of societies, the Government may by
order extend the term of the person or the persons appointed
to manage the affairs of the society or class of societies beyond”
three years but not exceeding five years in aggregate.”.

3. The Andhra Pradesh Co-operative Societies (Second
Amendment) Ordinance, 2003 is hereby repealed,

K.G.SHANKAR,
_ Secretary to Government,
Legislative Affairs & Justice (FAC),
Law Department.

@CP-16
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STATEMENT OF OBJECTS AND REASONS

According to Clause (a) of sub-section (7) of section 32 of the Andhra
Pradesh Co-operative Societies Act, 1964, the Government or the Registrar
appoint persons-in-charge to manage the afTairs of the Co-operalive
Societies for which elections have not been held upto a period of three years
in the aggregale.

Elections 1o the Managing Committees of three ticr Co-operative
Agriculiural Credit Societies were held in the year 1995. Thetr term expired
by Junef}uly, 2000, Thereafier Government, as the case may be, and the
Registrar are appointing Persons-in-charge to the Co-operative Societics
under the provisions of the section 32(7) () of the said Act. This extended
period expired by July, 2003.

For various reasons it has not been possible 10 hold elections to these
societies, To manage the affairs of the societies, it is necessary to continue
the Persons-in-Charge beyond three years but not exceeding five years in
the aggregate. Government have therefore decided o extend the period of
the Persons-in-charge beyond three years but not exceeding five years in the

aggregate.

As the Legislative Assembly of the State was not in session having
been prorogued and in order to kave continuity of the office of the Persons-
in-charge 1o manage the affairs of the above said societies, Government
have decided to exiend the period of the Persons-in-Charge beyond three
years but not exceeding five years in the agpregate. The Andhra Pradesh
Co-operative Socicties (Second Amendment} Ordinance, 2003 {Andhra
Pradesh Ordinance No.5 of 2003) has been promulgated by the Govemor on
the 4th August, 2003 and the same was published on the 5th August, 2003.

This Bill seeks to replace the said Ordinance.

CHIKKALA RAMACHANDRA RAO,
Minister for Co-operation.
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ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Etc,

The following Act of the Andhra Pradesh Legislative
Assembly received the assent of the Govenuor on the 29th
October, 2003 and the said assent is hereby first published on
the 30th October, 2003 in the Andhra Pradesh Gazette for
general mformation

"ACT No. 16 OF 2003

AN ACT FURTHER TO AMEND THE ANDHRA
PRADESH CO-OPERATIVE SOCIETIES ACT, 1964.

Whereas, section 12-A of the Andhra Pradesh Co-
operative, Socicties Act, 1964, provides special provisions in
respect of co-operative spinning mills and sugar factories and
empowers the Registrar to give directions to transfer the assets
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or assets and liabilites of such societics to non-co-operative
institutions in the circumstances mentioned therein;

And whereas, the High Court of Andhra Pradesh, by its

- order dated 25th February, 2003 in writ petition No.8766 of

2002 and batch concerning certain sugar factories, while
upholding the constitutional validity of section 12-A of the said
Act, held, inter alia, that the Registrar is required to issue a notice
and provide an opportunity of being heard to the management
as well as the members of the society concemed even before
forming his opinion that majority of the shares in itare held by
the Government, that it has become sick and that there is no
possibility to rehabilitate the same;

And whereas, the Government considers that it ig
necessary to amend the provisions of section 12-A of the said
Act snitably so as to bring them in conformity with the above
said order of the High Court dated 25th February, 2003 and to
provide for matiers connected therewith or incidental thereto.

Be it enacted by the Legislative Assembly of the State of
Andhra Pradesh in the Fifty Fourth Year of the Republic of India
asfollows: ° :

1.(1) This Act may be called the Andhra Pradesh Co-
operative Societies (Second Amendment) Act, 2003.

(2) It extends to the whole of the State of Andhra
Pradesh.

. (3} I shall be deemed to have come into force on the
2nd August, 2003. - '
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2.1n the Andbra Pradesh Co-uperative Socletics Act,  Sulstitu-
1964, for section 12-A, the following shall be substituted, tionef

:u:mely:— seclion
) 12-A,
ActTol
1564,
“Special 12-A (1) Notwithstanding anything contained
provisions in|  inthis Actor the rules made thereunder or the
ﬁl’;ﬂ of bye-laws of the societies concemed or in any
m

other law for the time being in force, where, in

Societics. .. . .
—— . 1 theopinion ofthe Registrar, a society,-

(a) in which majority of the shares are held, or

(b) to which loan exceeding fifly percent of the total loan
borrowed 1s advanced, or

(c) in which hiabilites by way of guarantee for borrowing
including working capital borrowing exceeding fifty percent of
the total borrowings are undertaken, by the Government or one
or more Govermment Cumpanies or one or mere corporations
owned or controlled by the Government, or asociety in which
majority of shares are held by one or more of the aforesaid
persans or any combination thereof)-

{i) has become asick co-operative society and there s
no possibility lo rehabilitate it; or

(1) being in processing, manufacturing or other industial
seclor, has ils unitor units lying incomplete or idle or under-
utlisied for want of funds or for any other reason, or ¢easedo
undertake it operations, or cannot undertake its oparationsin
a viable manner, or

(ii1) being in marketing, trading, commercial or any other
sector has ceased to undertake its operations, or cannot
underiake its operations in a viable manner;
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and it is necessary in public interest to transfer its asscts or
assels and liabilities, in whole or in part, to any other person, he
may make an order to that effect.

(2) (i) The Registrar shatl, before forming the opinion
and making the orderunder sub-section (1), give an opportunity
to the society by calling ugon it by notice in writing in such
manneras may be prescribed to state its objections or make ils
representations, if any, and consider the objections or
representations, if any, so stated or made.

(it} It shall be the responsibility of the society to place
the notice received from the Regisirar before the general body
convened for the purpose and communicate ils objections or
represeniations, ifany, to the Registrar within aperiod of four
weeks from the date ofreceipt of the notice fiom him: '

Provided that the Registrar may veceive the objections
orrepresentations , ifany, from the saciety after the said period
of four weeks but not later than five weeks from the dale
aforesaid, if he is satisfied that the society was prevented by
sufficient cause from slating its objections or making its
representations, if any, in time.

(3) Where the Registrar has made an order under sub-
section (1), he may appoint the Implementation Secretarjat or
any other committee, consultant or edviser having the requisite
expertise or experience to assist and advise him for the purpose
of}-

(i) assessing the value of the assests or the assets and
Jiabilities, in whole or in part, of the society;

(i) formulating terms and conditions for transfer of assests
or assestsand itabilities, in whole or in part, of the society; ‘
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(iii} calling for tenders or,offers for the assets or assets
and liabilities, in whole or in part, to obtain the best possible
offer;

(iv) evaluating the offers received and identifying the best
offer;

(v) finalising sale agreement and other documents relating
to the transfer;

(vi}receiving the proceeds from the sale;

(vii) applying the proceeds towards discharge of the
liabilities of the society as per the priorities set out in sub-section

)

" (viii) providing such other service or assistance as the
Registrar may think it necessary; and

(ix) advising and assisting generally on matters relating to
employees, creditors and other matiers connected with the sale,

(4) Where the best offer for the assets or assets and
liabilities, in whole orin part, of the society concerned is identified
in the manner prescribed, the Registrar shall, before approving
the best offer and the terms and conditions of transfer thereof,
consult the Government and the financing bank, if any, to which
such society is indebted,

(5) Where the best offer is approved, the Registrar may
make an order directing that the Committee of the society
concerned shall stand dissolved from the date specified in the
order and that the assets or assets and liabilities, in whole orin

. part, of the society shall be transferred to the person submitting
+ thebestofferon fulfilment of such terms and conditions including

payment of the purchase price as may be specified in the order

| in the manner prescribed.

-
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(6) (i) The Registrar shall, before making the order under
sub-section (5), give an opportunity to the society by calling
upon itby notice in writing in such manner as may be prescribed
to state its objections or make its represcntations, ifany, and
constder the objections or representations, if any, so stated or made.

(ii) It shall be the responsibility of the society to place
the notice received from the Registrar before the general body
convened for the purpose and communicate its abjections or
representations, ifany, to the Registrar within 2 period of four
wecks from ine date of receipt of the notice from him :

Provided that tae Registrar may receive the objections
orrepresentations, if any, from the society alter the said peried
of four weeks but not later than five wecks from the date
aforesaid, if he is satisfied that the society was prevented by
sufifcient cause from stating its objections or making its
representations, if any, in tinee.

{(7) On the Registrar making an order under sub-section
(5) and on such order being notified in the Anchra Pradesh
Gazette, thefCommittee of the society shall stand discoived and
all members of the Commiltee including the Fresident ang the
Vice President, if any, shall vacate their respeciive office frem
the date specified in the order. The Registrar shall simultaneousfy
appoiitt a person or persons, wherever necessary. to manage
the affairs of such society till itisdissolved.

(8) The person or persons appointed by the Registrar
under sub-section (7) shall transfer the assets or assets and
liabilites, in whole or in part, of the society concerned (o the
person submitting the best offer in the manner specified in the
order.

(9) The proceeds realised from the transfer of assets or
asscts and liabilities, in whole or in part, of the society concerned,

GCP- 1R
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shali be applied in discharge of (he liabilities of such society in
the following order of priority, namely :-

(i) all expenses incurred for preservation and protection
ofthe assets;

(1i) () dues payable to workmen and employees;

(b) debts payable to secured creditors according to their
rights and priorities interse;
 (c) dues payable to provident fund or other authorities
which are protected under a statue by a charge on the assets;

(iii) debts payable to ordinary creditors;

(iv) share capital contributed by the members of the
society '

Proivided that the cases covered under Category (i) shall
have precedence overall other Categories, Category (ii) shall
have precedence over Category (iii) and {iv) and Category (iii)
shall have precedence over Category (iv);

Provided further that the debts specified in each of the
Categories shall rank equally and be paid in full, butin the event
of the amount being insufficient to meet such debts, they shall
abate in equal proporttons and be paid accordingly;

Provided also that the question of discharging any Lability
with regard to a debt specified in a lower Category shall arise
only ifa surphus fundis left after meeting all the liabilities specified
in the immediately higher Category.

(10) When the assets and liabilites of the society
concerned are transferred, or when the assets ofthe society are
transferred and the realisations therefrom applied towards
discharge of its liabilities, on the making of an order by the
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Repistrar, the registration of such society shall siand cancefled
and the society shatl stand dissolved from the date speclﬁcd in
the order.

(11} Notwithstanding anything contained in cther
provisions of this Act or any other law, or any contract or any
other instrument {or the time being in foree, the provisions of
the order or orders of the Registrar under this seclion shall ke
binding on the society concemed ard its members.

. (12)No suit or other legal proceeding shall be instiinied
or mainlained or continued in any civil court, tribunal or other
authorily in respect of any order made under this section.

{13) It shall be competent for the Government to make
rules and to give such direclions as they deem fit to the Repistrar
to carry out the provisions of this section.

Explanatios:- For thie purpose of this section,—

(a) “sick co-operative sociely” means a co-operative
society which has,—

6] the accumulated losses in any financial year equal to
fifty per cent or more of its average net worth during four years
immediately preceding such financial year; or

(ii) fail to repay its debts within any three consecutive
quarters on demand made in writing for its repayment by a
creditor or creditors of such society;

(b) “net worth” means the sum total of the paid up capltal
and free reserves after deductmur the provisions or expenses as
may be prescnbed.

(c) “free reserves” means all reserves created out of
the profits and share premium account but does not include
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reserves created out of revaluation of assets, write back of
depreciation provisions and amalgamation;

(d) “debt” means any liability (inclusive of interest), which
is due and payable by a society, in cash or otherwise, whether
secured or unsecured, or whether payable under a decree or
order of any Civii Court or otherwise and legally recoverable
from such society.

(e) the expression “cannotundertake its operations in a
viablemanner” shall mean the level of operations of the society
in any financial year during four financial years immediately
preceding the financial year in which the issue is being considered,
is such that the income generated therefrom is not adequate to
meeteven the operating and establishment costs, current liabilities
andto service the loans and working capital bon'owmgs availed
byit

(f) “person” includes an individual, partnership, trust,
company, corporation, co-operative society, an association of
persons or a body of individuals, whether incorporated or not,
and every.artificial juridical persons, not falling within any of the
preceding categories; _

" (g) “Implementation Secretariat” means the
implementation Secretariat established in the Department of
Public Enterprises by the State Government in G.O.Ms.No.150,
General Administration (PE-IT) Department, dated 30th April,
1998.

(h) “best offer” means the offer received that best
satisfies the criteria specified in the call for tenders or offers™.
3. The Andhra Pradesh Co-operative Societies
(Amendment) Ordinance, 2003 is hereby repealed,

K.G.SHANKAR,
to Government,

Leg:slatweAﬁ'm:s & Justice (FAC),
Law Department.

Repealol‘

nance 4 of
2003.
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STATEMENT OF OBJECTS AND REASONS

Section 12-A of the Andhra Pradesh Co-operative Societies Act, 1964
makes a special provision in respect of Co-operative Spinning Mills and
Sugar Factories and empowers the Registrar to give directions to transfer
the assets and liabilities, in whele or in par, of a Co-operalive Spinning
Mill or a Co-operative Sugar Faclory to any Co-operative or non-Co-opera-
tive institution, if he is of the opinion that the majority of shares in such Co-
operative Spinning Mill or Co-operative Supar Faclory are held by the
Government, that it has become sick and that there is no possibility to reha-
bilitate the same.

The High Count of Andhra Pradesh, by its Order dated 25-02-2003, in
writ petition No. §766 of 2002 and batch concerning cerlain Sugar Facto-
ries, while upholding the constitutional validity of section 12-A of the Act,
held, inter alia, that the Registrar is required to issue a notice and provide an
opportunity of being heard to the management as well as the members of the
Co-operative society concerned even before forming his opinion that ma-
jority of the shares in the society are held by the Government, that it has

become sick and that there is no possibility to rehabilitate the same, though .

this is not specifically provided for in the said scetion. The Government
have therefore decided to amend the provisions of section 12-A of the said
Act suitably so 2s to bring them in coaformity with the aforesaid order of
the High Court dated 25-02-2003.

The Government have further decided that the scope of section 12-A
of the Act should be widened so as to cover not only Co-operative Spinning
Mills and Co-operative Sugar Factories but also all other Co-operative
societies included in Public Enterprise Reforms. An opportunity has aiso
been taken to amend section 12-A to incorporate suitable provisions in that
section {o change the definition of *sick co-operative society” and to provide
for the order of priority in which the proceeds that may be realised {rom the
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sale of assets of the society concerned should be applied in the discharge of
various liabilities of the society. Therefore it has been decided 10 amend the
provisions of the Andhra Pradesh Co-operative Societies Act, 1964,
suilably.

As the Legislative Assembly of the State was not then in session
having been prorogued and as il has neen decided 1o give effect to the above
decisions immediately, the Andhra Pradesh Co-operative Secieties
{Amendment) Ordinance, 2003 {Andhra Pradesh Ordinance 4 0f 2003) has
been promulgated by the Governor on the 1st August, 2003 and published in
Part 1V-B Extracrdinary of the Andhra Pradesh Gazette dated the 2nd
August, 2003.

This Bill seeks to replace the said Ordinance.

CHIKKALA RAMACHANDRA RAO,
Minister for Co-operation.
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ANDHRA PRADESH ACTS, ORDINANCESAND
REGULATIONSEtc.

The following Act of the Andhra Pradesh Legislature,
received the assent of the Governor on the 12th April, 2012
and the said assent is hereby first published on the 16th
April, 2012 in the Andhra Pradesh Gazette for general
information.

ACT No. 4 OF 2012.

AN ACT FURTHER TO AMEND THE ANDHRA
PRADESH CO-OPERATIVE SOCIETIES ACT, 1964.

Be it enacted by the Legislature of the State of Andhra
Pradesh in the Sixty-third year of the Republic of India as
follows:-

[1]
A. 303
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1. (1) This Act may be called the Andhra Pradesh
Co-operative Sacieties (Amendment) Act, 2012.

(2) It shall be deemed to have come into force with
effect from the 17th October, 2011.

2. In the Andhra Pradesh Co-operative Societies
Act, 1964, in section 115-D, in sub-section (16), in the
proviso to clause (a), for the words “total period of one
year”, the words “total period of two years” shall be
substituted.

3. Notwithstanding anything contained in the
provisions of the principal Act and of all notifications, orders
and the rules issued or made thereunder and are in force
immediately before the 17th October, 2011, shall continue
to be in force after that date until amended, varied or
rescinded, as if such provisions were made under the
principal Act as amended by the Andhra Pradesh
Co-operative Societies (Amendment) Act, 2012 and
anything done or any action taken (including any orders
issued or proceedings initiated) in pursuance of those
provisions on or after the 17th October, 2011, and before
the commencement of the Andhra Pradesh Co-operative
Societies (Amendment) Act, 2012 shall be as valid and
operative as if it had been done or taken in accordance
with Law.

4. The Andhra Pradesh Co-operative Societies
(Amendment) Ordinance, 2012 is hereby repealed.

A.SHANKAR NARAYANA,
Secretary to Government,
Legislative Affairs & Justice,
Law Department.
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